
BEFORE THE NATIONAL GREEN TRIBUNAL (SZ) CHENNAI

(filed under section 19 of the National Green Tribunal Act, 2010)

in
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IN THE MATTER OF 
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email: anupkrishnanviswanath@gmail.com   ………. Applicant

Versus

1. Ministry of Environment, Forest and Climate Change

    Represented by its Director, MOEF&CC RO(SEZ)

    HEPC Building, No.34, Cathedral Garden Road

    Nungambakkam, Chennai-600034

    Phone: 044 28222325,     Email: ro.moefccc@gov.in 
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    Represented Member Secretary,  
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   Phone: 044 24359974,  Email: mstnseiaa@yahoo.com 
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   Represented by its Member Secretary
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   Gandhi Irwin Road, Chennai-600008 

   Phone no: 044 28414355, Email: mscmda@tn.gov.in 

4.M/s Prestige Estates Projects Ltd

   Represented by Chairman & Managing Director

   Falcon House, No.1 Main Guard Road

   Bangalore-1 Karnataka, PIN: 560001

   Phone: 080 25591080, 080 25591945

   Email: irfan@prestigeconstructions.com 

5.M/s Prestige Estates Projects Ltd, Chennai

   Represented by Head of Business Operations

   Prestige Polygon- top floor, #471, Anna Salai

   Nandanam, Chennai-600035

   Phone: 044 42924000

   Email: nagaraj.c@prestigeconstructions.com 

6.TAMIL NADU POLLUTION CONTROL BOARD

   Represented by its Member Secretary

   Corporate Office, 76, Mount Salai, Guindy

   Chennai- 600032,    Phone: 044 22353145

   Email: tnpcb-chn@gov.in                

7.Managing Committee of

   Prestige Bella Vista Flat Owners Welfare Association

   Represented by Mr.Balachander. B as Secretary 

   Flat No. 181210, Tower 18C, Prestige Bella Vista
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    Ayyappanthangal Village, Mount Poonamallee Road

    Kanchipuram District, Chennai – 600056

    Cell No: 94443 98557

    Email: secretary@prestige-bella-vista.com, bbala1962@gmail.com

8. Managing Committee of

    Prestige Bella Vista Flat Owners Welfare Association 

    Represented by Mr. Balakrishnan. SS as President       
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     ssbalki13@gmail.com
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21/2021(SZ): 
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THE APPLICANT NAMED ABOVE MOST RESPECTFULLY SHOWETH:- 

1. That the instant Rejoinder is being filed by the applicant in response to the counter

statement filed on behalf of 3rd Respondent dated 11/05/2022. Applicant denies all the

averments  and  allegations  contained  therein,  except  to  the  extent  specifically

admitted herein. Applicant puts the 3rd Respondent to strict proof of all averments and

allegations that are not expressly admitted herein.

2. That the Applicant requests the Hon’ble Tribunal to read this rejoinder along with (i)

The written statement filed by Applicant to Joint Committee dated 25-04-2021, (ii)

Rejoinder  to  the  Joint  Committee  Report  filed  by  applicant  on  28-08-2021,  (iii)

Rejoinder to the counter affidavit of R4 & R5 filed by applicant dated 19-10-2021,

(iv) Rejoinder to the counter affidavit of 1st  Respondent filed by applicant on 24-10-

2021,  (v)  Rejoinder  to  TNPCB  Report  filed  by  Applicant  on  15/09/2021,  (vi)

Objections filed by applicant to the further report of TNPCB on 10-02-2022, (vii)

Objections filed by Applicant to the further report of Joint Committee on 21-03-2022,

(viii) Interlocutory Application No. 11/2022(SZ) dated 08/01/2022 and (ix) Rejoinder

filed by Applicant to the Counter Affidavit of Respondents 4&5 in IA 11/2022 dated

01/05/2022.

3. That the Applicant has filed a complaint dated 18/01/2021 against respondents 1 – 8

before  Hon’ble  NGT(SZ)  vide  OA.  No.  21/2021(SZ)  for  violation  of  conditions

imposed  in  the  Environmental  Clearance  and  also  regarding  other  permissions

granted to the Respondents 4&5 for their project.  Applicant’s fifth prayer was an

instruction to 3rd Respodent to stop issuing Completion Certificate to the ‘Prestige

Bella Vista’ project  till  the compliance with the stipulations in Planning Permit and

Environmental Clearance letter were met. 

4. That the Applicant has alleged in the complaint that the 3rd Respondent issued two

Partial  Completion  Certificate  illegally,  (1)  C.C.No.EC/Central-I/04/2016  dated

08/01/2016 for  14  blocks  out  of  33  blocks  and (2)  C.C.No.EC/Central-I/68/2016
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dated  16/03/2016  for  next  11  blocks  and  club  house,  overlooking  violations  of

environmental stipulations mentioned in the Environmental Clearance (Please refer

to Page 9 Para 4, Page 13 para 9, Page 106-109 of OA No. 21/2021).  Applicant

further alleged that the 3rd Respondent did not take any action based on the email

complaints  sent by  Applicant  regarding the violations  committed by Respondents

4&5 (Please refer page 160-161 of OA No. 21/2021).

5. That those two partial completion certificates were issued illegally by 3rd Respondent

in  2016  when,  there  was  no  provision  existed  in  the  CMDA  Developmental

Regulations and Town & Country Planning Act,  1971 to issue partial  completion

certificate. Applicant had sent an RTI to CMDA (3rd Respondent) on 12/01/2021 to

inform on what grounds those two illegal Partial Completion Certificates were issued

to Prestige Bella Vista Project, but 3rd Respondent didn’t answer so far. Applicant has

appealed to TNSIC on 23/03/2021 and the appeal is still pending  (Please refer to

page 97 – 107 of the written statement submitted by the Applicant to the Joint

Committee  dated 25th April  2021).  3rd Respondent  haven’t  filed  any counter  to

applicant’s arguments in the Original Application No. 21/2021(SZ) that those partial

completion certificates were illegal. 

6. That  the  Hon’ble  Tribunal  has  very  clearly  mentioned  in  the  order  dated

18/11/2021 which is as follows, …..“Though 3  rd   Respondent entered appearance  

through their counsel, no statement has been filed by them. We feel that one more

opportunity can be given to the parties who have not filed their statement. If they

do  not  file  their  respective  statement,  then  this  Tribunal  will  be  compelled  to

proceed with the matter, as they have no counter to the allegations made in the

application.” 

7. That 6 months have been elapsed since Hon’ble Tribunal pronounced this order

and the 3rd Respondent has finally filed their counter statement to applicant’s

allegation  on  11/05/2022.  But  they  did  not  offer  any  counter  arguments  to

applicant’s allegation that those two partial completion certificates were illegal

and invalid at the time of issuance, thus indirectly admitting the same.
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8. That the Applicant filed an Interlocutory Application No.11/2022 on 08/01/2022 to

grant  interim  direction  to  cancel  those  two  illegal  Partial  Completion  Certificate

issued to the 4&5th  Respondents. 3rd Respondent haven’t filed any counter to the IA

11/2022 even at  the time of filing this rejoinder,  thus admitting that they are not

having any counter to the argument that  those two partial  completion certificates

were illegal and invalid at the time of issuance in 2016.

9. That  the  4&5th Respondents  submitted  the  application  for  prior  Environmental

Clearance  to  the  Director  (IA-III),  MOEF,  New  Delhi  on  25/01/2011.  It  was

presented in the 110th EAC meeting held on 5th -7th March 2012 and was returned

with fresh TORs  (Annexure-1). They further submitted the revised application on

18/06/2012 in which they proposed construction of 20 blocks and a club house with a

total built up area of 458,341 sq.m. (Annexure-2). That 4&5th Respondents obtained

environmental clearance for 20 blocks of residential building and one club house on

16/10/2012 (Please refer to page 21-28 of OA No.21/2021). 

10. That 3rd Respondent issued planning permission to 4&5th Respondents to construct 33

Blocks of residential buildings + a club house on 13/02/2013 violating section 2(ii)

and section 7(ii) of EIA notification, 2006. 4&5th Respondents constructed 34 blocks

(33 block of residential building and one block of non residential building) + a club

house without obtaining prior environmental clearance for expansion thus violated

EIA notification, 2006. (Please refer to Page 33 of OA No.21/2021 & Page no. 15

section 18 and page no.  394 of  Rejoinder of  Applicant  to  Common Counter

Affidavit of Respondents 4&5). 3rd Respondent in his letter No. EC/C-1/4841/2015

dated 14/09/2020 had requested 4&5th Respondents to pay additional developmental

charges  and  I&A charges  for  the  additional  construction  noticed  during  the

process of final CC application process. (Please refer to page 170 of the Original

Application No. 21/2021).  So,  3rd Respondent  was very much aware that  4&5 th

Respondents committed violation of EIA notification, 2006.
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11. That the 3rd Respondent overlooked violations of section 2(ii) and section 7(ii) of EIA

notification,  2006  and  illegally  issued  partial  completion  certificates  to  4&5 th

Respondents in 2016. A Case of violation of EIA notification, 2006 is very clearly

defined in Section 13(i)&(ii) of the MOEF notification S. O. 804(E) which is as

follows.. “In case the projects or activities requiring prior environmental clearance

under  Environment  Impact  Assessment  Notification,  2006  from  the  concerned

Regulatory Authority are brought for environmental clearance after starting the

construction work, or have undertaken expansion, modernization, and change in

product-mix without prior environmental clearance, these projects shall be treated

as cases of violations.”  Section 13(iii) of MOEF Notification under S.O. 804(E)

states  that….  “In  cases  of  violation,  action  will  be  taken  against  the  project

proponent  by  the  respective  State  or  State  Pollution    Control  Board  under  the  

provisions of section 19 of the Environment (Protection) Act,  1986 and further,

CTO or Occupancy Certificate  will  not  be  issued in cases  of  violations till  the

project is granted fresh Environmental Clearance for expansion, modernization or

change of product mix in existing projects.” So, the construction of 34 blocks of

buildings (33 residential blocks and one non residential block) + a club house was a

clear cut case of violation of EIA notification, 2006. 3rd Respondents failed to take

further action under the provisions of section 19 of the Environment(Protection) Act,

1986 and to stop issue of Partial Completion Certificates as per MOEF notification

under S.O. 804(E).

12. That  the  PBV  project  was  expanded  without  prior  environmental  clearance  by

increasing the construction from 20 blocks of residential buildings and a club house

to  33  blocks  of  residential  buildings  with  a  club  house  and one  additional  non-

residential building Block which is now being used as Assistant Engineer (O&M)

Office, TANGEDCO, Ayyappanthangal.  (Please refer to Page 15 section 18 and

page  no.394  of  Rejoinder  of  Applicant  to  Common  Counter  Affidavit  of

Respondents  4&5). TANGEDCO  opened  the  office  for  entry  of  approximately

30,000  residents  of  Ayyappanthangal  Village  for  bill  payment  in  July  2021,  but

reversed their decision due to the protest from residents of Prestige Bella Vista. 3 rd

Respondent issued those two Partial Completion Certificates over looking the illegal

5



project  expansion which  is  a  major  environmental  violation  requiring  fresh  prior

environmental  clearance as  per  section 13(ii)  of  MOEF notification S.O.  804(E).

Supreme Court Judgement dated 3rd December 2019 in Civil Appeal no. 2435 of

2019 – Keystone Realtor Pvt Ltd vs Shri Anil V Tharthare, upheld the directions

of NGT to carry out EIA studies for issuance of fresh Environmental Clearance

in cases  of  EC violation (Please Refer to  page  14 of  Rejoinder to  CA in IA

11/2022).

13. That the 4&5th Respondents applied for those two partial completion certificates for

25 blocks on 26th  May 2014 and 12th  January 2016 respectively, but they obtained

Environmental Clearance for only 20 blocks and a club house at that time. CMDA

insisted submission of ‘Certified Copy of Compliance Report on the Environmental

Clearance  conditions’ at  the  time of  issuance  of  Completion  Certificate  but  they

failed to insist so in the case of Prestige Bella Vista in 2016. 4&5th Respondents did

not even apply for the ‘Certified Copy of Compliance Report on EC Conditions’

when they obtained those two partial completion certificates. They applied for

‘certified copy of compliance report on Environmental Clearance’ on 13th October

2017 only.  (Please refer to Page 174 Rejoinder to Joint Committee Report). 3rd

Respondent admitted in their Counter Statement dated 11/05/2022 that MOEF

issued certified copy of compliance report on 15/02/2019 only. Hence the issuance

of  those  two  partial  completion  certificates  were  illegal.  Actually,  the  entire

construction of PBV Project is illegal since additional 13 residential blocks  + one

non-residential  block  were  constructed  without  obtaining  prior  environmental

clearance for expansion thus violating the EIA notification, 2006. 

14. That  the  Madras  High  Court  canceled  Completion  Certificate  issued  to  “Osian

Chlorophyll Project” for Environmental Clearance Violation in its judgment dated

15/09/2020  in  C.M.S.A No.  22  of  2019.  The  Project  didn’t  have  Environmental

Clearance when the application for  Completion Certificate  was submitted on  29th

May 2017. EC was obtained on 27th June 2018. But CMDA overlooked this violation

and issued Completion Certificate on 6th September 2018. Hon’ble High Court ruled

that the entire construction of the project is illegal (Annexure-3).
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15. That Applicant lodges strong objection to the submission of the 3 rd Respondent that

they withheld the final completion certificate of the project for the non payment of

the balanced premium FSI charges only. 4&5th Respondents are running this project

without  TNRERA registration,  CTO  and  Completion  Certificate  violating  EIA

notification, 2006 since 2016. At the outset, Applicant call upon 3rd Respondent to

desist from issuing final Completion Certificate to the PBV project even if 4&5 th

Respondents  pay  the  balance  premium FSI,  till  the  disposal  of  the  Original

Application. No. 21/2021(SZ).

16. That  3rd Respondents  overlooked  the  violations  of  EIA notification  2006  while

issuing  two  partial  completion  certificates  to  the  project.  The  PBV  Project  is

considered an “ongoing project” by TNRERA Adjudicating Officer in its judgment

dated 04/12/2020 in CCP No. 258/2019 and in the subsequent order by the TNREAT

in its judgment dated 11/08/2021 in Appeal no. 29/2021 (Please refer page 9 – 10

Para 21 of rejoinder to CA of 4&5th Respondents in IA 11/2022). There is a Tamil

Nadu Government order G.O.(Ms). No. 166 dated 29/11/2018 directing  “Member

Secretary of CMDA and Commissioner of Town and Country Planning to include

the registration of projects with TNRERA as one of the conditions in the planning

permission  and  its  compliance  is  a  pre  –  requisite,  for  issue  of  Completion

Certificate where the area of the land proposed to be developed exceeds 500 sq.m

or the number of apartments proposed to be developed exceeds 8 inclusive of all

phases.  Compliance of this condition shall  also be checked and ensured before

issue  of  Completion  Certificate”(Annexure-4). 3rd Respondent  can’t  issue  final

completion certificate to PBV Project violating G.O.(Ms). No. 166 dated 29/11/2018.

PARAGRAPH WISE OBJECTIONS TO THE COUNTER STATEMENT :-

17. That the Paragraph 1 &2 do not require any traversal.

18. That the Paragraphs 3 – 8 are merely facts on record and don’t require any specific

traversal.
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19. That the 3rd Respondent failed to mention in Para 9 that they have sent a reminder

letter No.EC/C1/4841/2015 dated 14/09/2020 to 4 &5th Respondents requesting them

to pay the  balance  premium FSI  charges  of ₹80,76,75,000/-  and additional  I&A

charges and developmental charges of ₹2,75,000/- for additional construction noticed

during  the  process  of  final  CC  application.  3  rd    Respondents  asked  the  4&5  th  

Respondents to furnish undertaking in Rs 20/- stamp paper that they shall obtain  (1)

NOC and Planning Permission  from Executive  Authority  for  the  swimming pool

already constructed, (2) Consent To Operate from TNPCB and to submit revised plan

as site condition showing correct building and set back measurements duly signed by

Registered Architect, Structural Engineer and Owner within 15 days from the date of

receipt of the letter. Failing which necessary enforcement and legal action will be

initiated based on the merits (Please refer to page 170 of OA No. 21/2021).

20. That the Para 10 doesn’t require any traversal as it is recital of mere facts on record.

21. That the Para 11-14 are repetition of contents in the Para 4-10 mentioned earlier and

do not require any comments.

22. That  3rd Respondent  failed  to  mention  in  the  Para  15  that  the  Environmental

Clearance  for  the  project  “Prestige  Bella  Vista”  at  Ayyappanthangal  Village  was

issued by Government of India for the construction 20 blocks of residential building

and  one  block  of  club  house  only  but  the  Planning  Permit  was  issued  by  3 rd

Respondent for 33 blocks or residential buildings and one block of club house.  3 rd

Respondents  was  criminally  negligent  to  issue  two  illegal  partial  completion

certificate in 2016, in spite of the fact that 34 blocks of buildings and one block of

club  house  were  constructed  violating  planning  permission  and  EIA notification,

2006.

23.  That the contents of the Para 16 is mere repetition of the contents in the Para 8-11

and do not require any traversal.
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PRAYER

It is most respectfully prayed that the Hon’ble National Green Tribunal(SZ) may kindly be

pleased to pass appropriate further orders as the Hon’ble Tribunal may deem fit and proper

in the facts and circumstances of this case and thus render justice.

Applicant  

  Party in Person

 

AFFIDAVIT

I, Dr. Anupkrishnan.V, aged 57 yrs, son of Late K. Viswanathamenon, resident of Flat

7173,  Prestige  Bella  Vista,  Tower 7,  Ayyappanthangal  Village,  Chennai-600056,  do

hereby solemnly affirm and declare under:-

1. That I am the Applicant in the OA No. 21/2021(SZ) and I am well conversant

with the  facts  and circumstances  of  the  case  and is  competent  to  swear the

present affidavit.

2. That I have read the contents of the Rejoinder to the Counter Statement of the

3rd Respondent and the same are true and correct and is drafted by my own

instruction.

Deponent
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VERIFICATION:-

Verified at Ayyappanthangal, Chennai-56 on 16th May 2022, that the contents of the

affidavit are true and correct.  No part of it is false and nothing material has been

concealed therefrom.

Deponent
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M/g. Prerttse E tat$ hoJ€cts H. Ltd.,
Cltl Torerc, 7th Eloor,
117, Tblegarqla Roed, T-I{.9-',
Cheanai - 17, Taril Nadu

Butjccc FlrarLauon of ToR for t ropoled Rdsfderual ComplercPlerdgo Bells \Ilstr" 8t AyyapDsnth.rg.f Vlllrge,
grlpetutudhur Trlut, B8rchlpuren Dlstrtct Dy l[/s. Flertlg3
Eltat€s ProJ.ot m. Ltd. - Rcg.

Dear Sir,

Kindly rgfer to your above proposal submitted to this Ministry. The
proposal involves developraent of a residential building comple:< at survey
nos. 1/1, t/2, 2, 3/ L, s/t, a/2A, 421t, 4613, 48/14', s0/1A, 50/4 er.c. of
Ayyrapaothangal Villa6e, Sriperuorbudur Taluk, Kanchipuram District in
farnil !r[2d1,1. Total la:rd area of the project proposal is 1,0O,199 Sqo (2a.76
Actes). The proposal invofues construction of 17 blocks of resideutial
hrildings and 1 block of ctub house witi a total built up area of 4,78,OO3
Sq-. Tlre project site is located at 73" 02' 29.12' Nortb l,atitude and 80" 7'
53.31' East Longihr.de. The project location ia Ayyapanthangal Village is
adjacent the State Higirway 55 connecting St. Thomas Mount and
Poona"' allee Town. The national highway (NHa) is at an aerial distance of 2
Krn North West of tle project sitE. Ttre project site is falls within a distance
of about 2 km frou tlle Chennai Eetropolitan city limits- The total *ater
rcquirement during operation phase of the project is estimated to be 1,659
KLD arrd t.l.e frestr *ater reguiremeot is about 855 KLD which will be
sourced from bore wells arrd metro water supply. The wast.twater
geo€ratioo froo the project is estimated to be about L,192 1&D' whieh will
be treated in a. sewage treatment pl,arrt of @pacity L,77O lg.D. The treated
wastewater is proposed to be partly recycled for flushing aad gardening'
'I?re ec<cess wastewater is proposed to be disposed through the municipal
siwerage collectioa syster:l.

It is estinated tlat the solid wast€s (garbage) comprising of 4.45
Ton/day of biodegradable waates and 2.97 Tor,./day of non-biodegradable
wastes to be generated from t-lle derrclopment' wastes from individual
households will be collected on daily basis and teken to a centrelized

I
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collectioo facility. Final segregatioa of solid weste iato biodegradable, and
non-biodegradable qrill be done and the Bio dcgradsble waste rffill be
trated on Organic Wastc Converter and used as rDanure within the
ptemises. The non bio degradable/recyclable wastes will be ha:rdcd over to
authorized recyclers. Ttre power requirqnent during operation is about 16
MVA n hich sill be sourced &om the nearby TNEB grid. F.or €,rhergcucy
power back-up, 2 nos. of 180 KVA, 10 nos. of zlOO KVA and g nos. of SOi)
KVA capacity DG sct6 arrc proposed. The emissions from the DG sets will be
let out thfough stacks of edequate heights as per C'PCe norms. The
iacreasc ilr tJre ambicnt noise levels due to the operatioa of DG sets will be
controlled by providing acoustic encloeure. Ttrick grecnery is proposed to
bc developed all allong the boundary of the projcct site which will Jttenuate
arnbieqt noise lerrcls and ot]rer pollutants.

. th" above proposal *as considered in tlre 11Oo EAC a.ceting held on
sdr - 7d' lvlarch, 2Ot2. Thb details as presented by the project pr6poaents
and after discu*sions, tl.e following "?erms of RefercncC" were 

-flrafiz.a 
to

be suitably added to those fumished by the project p,roponcnt.

il The height of the ' Building sha1l be as per the OM on
Guidelines f<ir High Ris€ buildings, dated OZ.O2.2Ot2,

ii) Subnit thc Parking dctail consideriag the various oorms, it
shall be based on highcr norms.

Submit the dctails of Energ/ coaservatisr with specific details
of iixtures and 7o of saving.

,Submit the details of Water conservation with sp€cific details
of fixhrres a.od /o qf savi[g.

Submit the details of Rain water harvesting.

Examine and submit ttre details of the Impact on competitive
uscrs of ground water.

u4

fl)

v)

vi)

!!rn6ral cuido[a.es

The EIA document shall be printed on both sides, as for as
possible.

H ?he status of accreditation of the EIA consultant with
NABBI/QCI shall b€ specifically menrioned. The coasultant
shall certifr that his accreditation is for thc sector for which
this EIA is prepared.

(iir) On the front page of EIA/EMP reports, the name of the
consultant/consultancy firm along vdtb, their complete details
inchrding their accreditation, if any shall be in&cated.. Thc
consultent whfle subeittiag the EIA/EMp rcport shall give an

(il
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(iv) While submitting tJre EtA/EMp reports, the name of tlre
e:perts associated with/involved in the preparation of these
repods arld the laboratories through which tJle samples have
been got analysed should be stated in the reporl It shall
cleaily be indicated whether these laboratories are approved
under the Environment (Protection) Act, 19g6 and tJlj nrbs
made tleere under (Pleasc refer MoEF of[ce memorarrduo
dated 4e,August, 2009), The project leader of the EIA study
shall also be mentioned.

to the effect that the prescribed TORs (TOR
proposed by tle project proponent and additioaal TOR given by
tJle MoEF) have been complied with and the data submitted is
fachraJlsr correct (Refer MoEF ofEcc mcmorandum dated 4h
August, 2009).

(Lallt Kapurl
Dtrector {IA-III

$ {lf t}re TOR plrltl 3: presented before the Expcrr Appraisat
Colrlmittce (EAC| shell !g covered.

. .. . 
n aggifa draft EIA/EMP report should be prepared as per tJre aboveadditional TOR and should be submittea 

"" 
p., tti. flu.ncation.

_ _Th9 prescr-ibed ToRs- pould be valid for a period of two years forsubmission of the EIA/EMp Repots.

I

Yours fatthfolly,

I

i
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,>9 1
4.25 Elnallsatlon of ToR lbr prclnrod Rcsidenttal conplcx .prcefige Bella

Vlotaz at Agraplnnthergal Village, Srlperurabudhur Tafu&
Krnchlpuraa Dlctrlct try U/a. prcr$gs Eetaios prcJcgts M. Ltd.
[F.IIo. SEIAA/ F 4go I 20 I 1l

As presented by the project proponent, the proposal involves
deveiopment of a residential building complex at survey nos. l/1, 112,2, g/1,
511, 8/2A, 42/ l, 46/3, 48lLA, 50/ 1A, 50/a e,tc. of. Ayyapanthangal Village,
Sriperumbudur Talu\ IGnchipuram District in Ta"'il Nadu. Total land area of
the project proposal is 1,00,199 Sqm (24.76 Acres). Ttre proposal involves
construction of 17 blocks of residen"d buildings and I block of club house
ttrith a total built up area of 4,78,OO3 Sqm. The project site is locatcd at 13" 02'
29.12' North Latitude a:rd 80o 7' 53.31" East Longitutde. The project location in
Ayyapanthangal Village is adjacent the State Hrghway 55 connecting St.
Thomas Mount and Poonarnallce Town. The national higlway {NH4) is at an
aerial distance of 2[(m North West of the project site. The project site is falls
within a distance of about 2 km trom the Chennai metropolitan city limits.

The total water requirement during operation phasc of the project is
estimated to be 1,659 I(LD and thc fresh water requirement is about 856 KLD
which will be sourced from bore wells and metro water supply. The wastewater
generation &om the project is estimated to be about 1,192 KLD, which will be
treated in a sevrage tratrnent pl,ant of capacity 1,710 K].D. The treated
wastewater is proposed to be partly recycled for flushing and gardening. The
excess wastewater is proposed to be disposed through the municipal seq'erage

collection systen.

It is esrirated that t]le solid wastes (garbage) comprising of 4.45
Ton/day of biodegradable wastes a,Ld 2.97 Ton/ day of non-biodegradable
wa"ler 

- to be generated from the development. Wastes from individual
households will be collectcd on daily basis and taken to a centralized collection
iacility. Final segregation of solid waste into biodegradatle, and non-
Uioa.g""d"UL *iIIbJ dorr" and t5e Bio degradable waste qrill be treated on

O.g"r.-:ic Waite Convertcr ald used as manure within the premises. The non
bio-degradable/recyclable wast€s wiII be handed over to authorized recyclers.

Ttre power requirement during operation is about 16 MVA which will be

sou'ced from the niarbry TNEB grid-. Fbr emergency power back-up, 2 nos. of
180 I(VA, 1O oos. of 4o0 KVA and 9 nos. of 5o0 KVA capacitSr DG sets are
proposed. The emissions from the DG sets qrili be let out through stacks of
ia"!.,"tr heights as per CPCB nofrns. The increase in the arabient noise levels

due to the 6peratioa of DG sets will be controlled by providing acoustic
enclosure. Thilk greenery is proposed to be developed all along the boundary of
the project site which will attenuate arirbient noise'levele arld other poilutants.

642s85t2022il4_|t
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Add PErirp to tou. liG
Juae 18, 2012

To,
The Director
Impact -Ascssment Divirion (IA-II$
Minirtry of Environment & Forest!
Parayevarau Bhavan, C,G.O. Compltx
Lodhi Roarl, Nen, Delhi - I10 fl)3

Sir,

B

Igrue4 b:v the Exoert Aooraisal Committec - Rggd.

For Prestige Estetes ects Pvf. Ltd.,

Witl refertnce to the above rrentionod subject, wo arc submitting herewith the rsvised doouoreuts
@orm I, IA & EIA Report incorporatiog Additioml TOR, issued by tte Erpert On**,
commitee) v/ith all necessary cnclosure towads ssct;ng Enviroment clea.ancc r our
ry.ryr{ Rcsiderxtial complcx- construction hoiect at Ayyapanthangal viltage sripaunbudur
Tafuk, Kanchiprnam Disfict Teilnafu. we request yorrlo undry review the documents and
process lte somc for clearance.

Thanking you

Yours faithfirlly,

1

_ _-)

Lnr{Lb-\ e's"0- o^!- C'b'

Pr.lttsG Etfatot Prolccrr t*d. Citi Towers, 7.h Floc, ll7, fhirgrrja Roa4 T. l.h8.r, Ct tn i - 600 017
PhqE : +91 14 23154088,28154090 Fax: +91'1428154089

CllDgrrc 19 Rlglraqld Ortc! :
PNrea E drProic.irLfn'ThEti,ctrEqulo,t{o. l' }lrb Gu.td Goss R@4 E!!S!lot! - 560 001'

Ptoac : +91 & 25591ffi0 F r : +9t &) 25591945 &Ddl : P(op€tric@tE L!6 erws+rtli8.eddifit'c@r

ANNEXURE-2 15
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FORM - I, IA & EIA/Eil{P Report
(Inoorporafing Addi6oDd TORs Is.sued by tte EAC of MoEF)

."r $,'t'l

For
"Preetige BeIIa Vista"

Itoposed Reidential Township
At

Ayyappanttrangal Village, Sdperumbudur Taluk
tcancttpuram Distict, Tamil Nadu

[toiect Pfopo.Ent

Freetige Eetabes Proiecte ht Ltd.
Citi Towers, 7th Floor,

117, Thiagaraja road T- Nagar,
Ch€nnai -6W077

EIA Consultant

E
Eco Servicee India h, Ltd.

No. 1/134, Dhanako@a Sh€€t, g:rdar Nagar
Ekkaduilungal Gufndy, Grenrut - 50m32, Inilia

TeL +fl-4Jr30683067 / 437On32 Fa* +9144-s0680@5x
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hnyM,2012

.f.r.

$O

,tb

v{t

edd Pcr4c o your ltc

Diiector (IA-II$
Miuistry of Environmeut and Fones6

Room No: 143, 1( Floor, Prryrverru Bbewan
CG.O.Comptcrr Lodhi Road

Nq, Delhi - lI0 fi)3

Sir,

Sub: Envlronaentrl Cleersnc€ for the Construclion of Res entlal Townshio at

Awapantbrncal Yillaqq Sripenrpbudur Taluh Krnchecosrrm Dlshict Taltrilradu (tr

No. SEIAA/F430i2011) - Reed.

Ref: Informetion Soueht bv tho Erpert Aooraioal ConpittceAritre the MeetiDe ield on

10o JuIv 2012,

In coatiouation to the refercnoe citcxl abovg we he(eby submit thc details of fte Watcr

Treatnent Plant ('WIP) Design Proposal for the tectment of ground water for our proposed

Resittential Township Constnrotion Projcct et Ayyapaothangal Village, Sripenmbudur Taluk,

Kancheepurarn Dietic! Tamihradu.

We request you to kiDdly rcview the documents and do tlre rcedful for ooosidcdng

envimmrental clearanct for the pmjcct

Thankiog you.

Yorns sirrcerely,

Prestige Estates :'' Ltd.,

J..'lr^'urO'tt 
.' 

E
.ri)

t

I

I

,UASL

r,l,
1/ 9. t N6 v

IIyfu rul ic Fl ot+ D t agr attu

PErtr t rrrr Pttt..t !ad- Ctti Tovt6, th Flgor, 1I7, Tldr€ltlh Rord, T. N!8!r' c[nfll - 6m 017- - 
PtsE : +91 44 2rtfalE8,2at54090 F8 : +rl '14 2Elr'lOEg

C.(Ilorrb & Btll*rut O c.:
Pt'erqr Elartrs Prlrcat Ld.' 'Tht FsLd Eousa', t{o. I' Mdn Gorrd ctocr Ro.4 Ei4grlolr - 560 00 l '

Ptonc: +91 80 2Jr91080 Pa : +91 802ti91945 Eolil : mctt6@vrol.c r lvww.l(ldlscoorlt(uciid.@llr

lr<oA)
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Water Treatment PhJt (!fTP) Sdreme
(Trea@ent of Ground Waer availahlg at Project Site) ?}L

Tho source of water for the proposed residontial township would be ftom bore wells proposcd

Et site. The quality of water tlrd is prcvailing st sit€ is used as basis for thc Watcr Trca.bcnt
Plant (W'fP) desigrr. Water samplo obtained ftom a bore wcll at site was tcsted and the

characGristics observed were ued for desiping the WTP. It was aoticed ftoo the tcst rresults

that the TDS of the wator was onOe brgber side of 1100 ppm. Apart tom TDS, TSS, Iron aod

Hedness wear also fourd to be sliehtly on the higher sidc of the polable limits.

Considering the above, followirg treament steps are pmposed to make the grormd Edor fit for

all domcstic purposc*

'WTP Scheme:

The treatnent scheme comprises of a multi-mcdia sand filtcr followed by activaled carbon

fllter aud a reveise osnosis meurbraae flter treafircnt- The RO treatment is proposed only for
the portion ofthe rvder that is used for drinking md cooking. Other domestic applications will
be provitled with the raw water subjected to filhatioa and teabarent for iron Tte WTP soheme

is eacloscd herereilh

Thc sizing of vanous units of Wr? proposed is based oo the following.

Total ftesh wder reguirement = 806 KLD

Considering the 806 KLD as fiesh water demand aad assuming pumping rd#am over period

of t6 Hrs/day, flow rate required w.ould be 50 C\:u/hr making allowances for backwasll

maintenance, cleaniag eto.,

To facilitate better operaioa & mainteruoce aod to incorporate better rcdurtlaocy iu to the

qfst€,m, 3 nos of &o treatnent set-up mentioncd above each haviog a flow rale of 18 C\mlhr is

proposed. After the fitfation tkough saod and csrboo filters, the fi,lql gps15rcnt with fteveIss

Osmosis (RO) is proposed only for 172 KLD of watsr to finfll the &inking and cookhg needs

ofthe total populatiou in the proposed dovelopment

Reverte Osmosis @O) Plane
.the RO rre€fd lxatcr is proposed for drinking urd cooking purposes considering a toul of 15

LPCD towads drinking ad c.ooking coasuoptioa The total water requiremed for rcsidential

occupatrcy of 11,227 is 168 KLD aad for othors (visitors & mainienauce staff) mnsid€ring 5

LPCD for drinking works old to 4 KLD for I,684 moupants. This totals to 172 KLD of Ro

tleatcd watq for the entire development.

proposcd is 180 KID
Hence tbe capacity of the plant

a

18
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ilt

"v7Coruiderirrg 12 bours operation of fte RO plart, the flow rate capacity requirod is 15 cuur/br.

Thc RO piant is desigred in single stage wifi 90% efficicncy considcring the quality of raw
water atrd the pr€-trealment"

I

![TP Syetem - Technicel Specilications

1

R0 (Stngle Stege)

Feed flow rate

Recovery ftom plant

Rejcct fiom plant

: l5 cu,mts/hLr

: 13.5 cu.mtsrhr

: 1.5 cu.mts&r

3 Skid of 6 meters lcrrgtL hsviry 6

meurbrane i:r each skid totrl of 18 memb,raoes

with flou, rde of cach 0.85 cun/hr @O
Eembrane Doake: Hydranautio / Filmtech)

Prc Treatmeut System

.,

Pressurc Srtrd Fllter
Nuorber of uoits : Three

Diametff : 800 mm
HOS : 1800 rt'm

3

Activated. Carbon tr'iher
Numbcr of units : Three

Diameter : 800 mm
HOS :2000mm

4

NaOCI Dosing Tank
NumbcrofTark : one

Capacity : 100 litres
Diaset€r :700mm
I{eight on Straighl : l2po mm

5

Acid & NIOH Doslng Tank
NumberofTank : ore
Capsciry : 100 Ltrs
Diameter : 1300 mm

Heiglt on Staight : 1200 mm

Tbrce skids of RO housing with 6 elements insidc in eaoh housing ar€ propos€d. Refer the

teohnical de{ails below. The rejoct from the RO membmnes wi be abow 18 KLD. This will be

recycled for toilet flushing within the proposed rcsidential development

19
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2rq
Declaralion bv E:roerh contributirq 30 the EIA for tbe PropGed BgEidentlal CompleLat
Awaoosnthaneal Vlltase of SrlpeEugbudur ElqB!,Karcheepuram Dlstrict Tamilgafu.

L hcreby cortify that I was a part of thc EIA team in the following c4acity that developed tho

abovc.EIA.

EIA Coorrlinator
Name

?\t*--
Signature & Date

Period of Involvement: May 201O to till date

Contact Information :

M.06.2012

No. l/134, Dhanakotiraja Street, Sundar Nagar
Ekkatluthangal, Guindy, Chemai - 600032

Tel: +91-4zl-30683067 Fax: +91-44-30680005

Mobile:+9 1-9383999 1 09

E-mail: kalaiselvau@ ecoscrvioes.in

$
NG

Functional
Arces

I{arn! ol lb.
crq,.rtb

IoYotv.tnant
(Period & Tack)

Slguture & Dars

I AP,.

P. Kalaiselvan

Pcriod: May ro July 2010

Taek ldentifying and loc.aring air quality
monitorilxt sotions. Aorlysis of basclirc oh
quslity ard mereorological dat&

?\ttt---

P. Boopathi

Pcriod: May to July 201 0

Taslc Insrallarion of tespirablo dust

samplere/higt vohmc san4rlcrs in and srou.Ed tbe

pmject silc- Me&orologicsl monitoring ad data

colhction in th6 Eoject area Sarpling and

rnalycir of SPM, RSPM, SO2, NOX, CO &
Hy&ocartons in ambiont &ir iD tbc study arci

wP*
H. Mcrcy Florencc

& A. Dhamodbaran

Paiod: May 2010 o till dae
Tssh Sitc visit ard slcction of wab :ampling
locatio!, for envitonnroatal basctire sndy.
Asses3rrrnt of basline warr quality. Prdjction
of impacts and prcparation of r,,an,8pf,rc,j pla,-.

Estimarion of lYater rcquireDent and lVarer

balancing. Desig[ of SewEgc Trcatactrt PIsDL

Prrpsation of ffi EIA tcporB tu coosultatiol
with EIA co-ordina&r

Arlro'f ',|L.'"'

3 sHw* P. Kalaiselvar

Peiiod: May to luly 2010

Task: IdentificatioD of diffcrcna vastc sttstns
that includc haz:rdous atd noo h@srdous wrstes.

Qurulific8tion of wtste slrcans. Dcttclopiag

'?\'lt---

P. Kalaiselvan

functloirl Area hperrs
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Nu
Slgnaturc & D.te

Irrolreucet
(Pcriod & Tack)

Nrc of tf,e

erperta
Functional

Arcas
apprqriate disposal p*hway for 

"ach 
czEgory

of *astes idcmificd.

QYt\--'-
Tssh Asscssment of socio-econonic status of t$e

ELA shrdy atca to und.tstaod thc basclirp

conditions and the impccrs of the project

Period: May to luly 2010

P. KalaiselvanSB+

Pcriod: M8y 2Ol0 to ti[ dalp

Task Basoline ecological sudics (flma and fauna

asstssrent) & coologicat imprct assessnrcut
E3+

A Ala88p?a Mo6es

&
A. Dhamodharan

.1Jp.^i::'.(
,1

Task Surfaca *arrr potential asrcssmcnt and

ass€osrpnt. Estimarion of
goundwatcr poential and rain\ratE harvesdog

of site. Racharge poEntial assessmont.

Period: May to Iuly 2010

potcotial

ground waG{HC',*

(<r.:l\::. ,t

Period; U[ay to JulY 2010

Taslc Suldy of the existing lurd fo'tms and

gcology of thc area- Idemi$iog locdiom for soil

sampliag based on goomorpholory and lhe

srnroundin g dcveloPurns.

T.P, Natemnos.

?lt'r---
Tash Analysis of reco'r'ded oeteorological data

ard data coUcclrd ftom Iodian Meauological

DepEttrDot Setting up air guality monitoring

staloas. Ideotifying emission routccs asd

tor locatious aud the imPacls.

Period: May to Iuly 2010

receP

P. KalaiselvanAQ'8

Ta6k Noise level trrcDitoriDg and idendryiDg

suiuble mcasur€s fo( Boise coBttol' Selcction of

seositivc pcaP{ors of noisc and locating saopling

points.

ia"ufyiog ard suggestion of suitsSle noise

fo hoavY coltstt.rlcoon

Pcriod: May to Iuly 2010

coonol neasut€s

rnachirery & DG ses.

P. BooPathi9 NV.

..--itl. I0
<5..8

Task Aratltsis of the Project sitc with tcspcct to

the land use cate.gorization of the local planning

a!6odty. Intcgradon of land u9e rcl rcd 6^tal

ioformatioo for assessing e,lYi'orm'trtsl iopaca

of di project. Data Gcocradon and An'lysis

Rclarcd to Land Use Pattcm

Pcriod: May to ,uly 2010

T.P. Nrtesrn10 LU*

?tt'l--"haard aoalysis. Emergency preparedness

dersups aDd disaerr managcocot plat for

d:
riskTask:

120 0to JulYPerio Msy
aDdaroasofIdentification

conrtuction and oPa'ational phasc*

RIIi1I

I

I

?t

4

5

T.P. Natcsan6

1

ffiflP

poGntial

P. Kalaisclvan
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I, P. Katrlselvan, bereby, confirm thar tLe above mentioned experts prcparcd the EIA for thg

B.ooosed Resldentiel CJornlex et Aweppantbanqal Wlase of Srlp€rumbudur Taluk
Kandreouraur Dbtri4rlamiloedq. I also confirm thar I shall be fully accountable for any
mis-leading informatioo mentioned in this statcrDeut.

Sigoature
?u,\--

Name P. Kalaiselvan

Name of the EIA Cousultant :

Organization
Eco Scrvicrs India PyL Ltd.

fil

NABET certificatc No. & Issuc Date: pltovisionally accreditcrl by NABET for handling B
ctl.gory p.jects in rbo secrors 2r, 3r, 3g & 39 (Irems sf,1c, ga & gb rcspectivcly as per the
schedule to ELA Notification 2006). prease rcfcr to thc Mioutes or NisET accrediration
commit&e lvdecting txlvtr) held on Augusr 2, ?ArLatdMoEF ofgcc Me.raorandum (F. No.I-ll0Bn1nffi+IA tr (D) dated 30 SeptcrxDer 20l l for dcraits of our accrcditation.

*Sce overleaf for thc details

S. No.
Functioral Area

Code Conpkte Narre of ttp Functlonal Areas
I AP MonitoringPouution Prevendon, & CootrolJ WP

ImpacsPurcntion Prcdictionwater Pollution Coatrol & of
J sHw

ManagenentSolid Waslcw andaste Hazardous
4 SE Socio-Ecoaomics
5 EB and BiedlysssisyEcology

HG Hydrology ConservationGround & water
7 GS Creology & Soit
I AQ Quality Modelling Predicti& on
9 NV Noise/Vibration
IO LU land Use
ll RII Risk Assessment & Hazard lvlanagement

Dpclaration b-y the Head of thc AccrEdited Consultant Orsarizatioa:

Desigration Director

Air

6 Water

Air
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Form - I

L BASIC INFORMATION

Prcsl Estar.-i Projcctt Pvt. Ud
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?

Item Details

1 Name of the projeot Prestige Bella Vista

S. no. in the schedule 8 (b)

1 Propo.sed area

Ar.eaDesils:
Totalland area 1,00,199 Sqm

I totul buitt-op area:4,58,341 Sqgr

4 Ncw/Expansion4t loderniz ati on New Proposal

5 Existing capacityl Area etc NA
6 Catcgory of projcct i.o. 'A' or 'B'

7
Does it attract the general

condition? If yes, please specify

8
flces it atract the specif,c

condition? If yes, pleasc specify
No

9

Plot/Survey,/Khasra No

Village Ayyappantha[gal

Tchsil Sriperumbudru Taluk
Kanchipuram Discict

Stale Tanriluadu

Nearest railway sta6 odailpon alotrg

wilh distarc€ in lons

Railway statiotr : Guindy (10 km)
Airport : CheDmi inte.mational airport (8 lun)

ll
Nearest to$rD, city, (istrict

headquarters along with fistance in

kms

Towu : Pooqamalle (2.5 h)
Ciry: Clennai(8Lm)
District hcad quartcrs : Kanchipura:n (51 frn)

1a

Villago panchayas, Zlla parishad,

municipal corporation, Iocal body
(Coqletp postal addresses with
tclcphone nos. to bc given)

CbeDDai MeuopoEta[ Developorcnt Authority
(cMDA)

Narre of the applicant Prestige Estates hojecG F/t. IJd.

14

H$tige Esta$s hojects A/t IJd.
Citi Towers, ?6 Floor,

117, Thiagaraja roaA T- Nagar,

Clleomi - 600017

Eca S.lvic?t ladla PvL bd. Chcruai - @@i2 Page - 1

FORM.I

S. No.

2

B

No

Surv€y nos: Lll, lD,2,111,3n,3R, 5l\ &nL
5O/1A, 50re 50R, s0/4, 51/1AgD, 5l/lBl,
5U183.51/1C1, 5Lt1C3, 5Lr1D, sUlE, 521r,

5?2, 53, 
'Ul(PT), 

35, 4Ul, 42n, 428i,,
42R8, 4214, 4215, 43fi, 4n, 4411t\ 44,118,

44n, 4413, 45fiA"  silB, 45t2, 4513, 4514i\"

4st4B, 461t, 6n, 46t3, 47 nF,, 4f,ltA, 48t18,

4812, 4U 3, 48t4, 49t t, 4912, 4913, 501 lB.

District

10

13

Registered address

26
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7
Mr. Stephen Danlel''
Vice Presideut

Prestige Estate$ Projects Pvt. lJd.
Citi Towcrs, 76 Floor,

117, Tbiagaraja road, T- Nagar,

Chennai - 5(m17

16

Details of altenrativc sitrs
examiacd, if any, Location of these

sitcs should be shown otr a topo

shect

No

Interliuked proj€cts

18 No

19 If yes, date of submissioa

If no, reason

21

I Whethcr the prcposal iavolves

I approvaVclearaucc under if yes,
' details of the sane and their status

to be given.

(a) The forest (conservation) Act,
1980?

(b) The wild life (Protection) Act,
1972?

(c) The CRZNotification 1991

LZ.

Whethcr thele is any goYemrnent

ordtr&olicy rclcvaut/reluing to tho
site

No

23 Forest land involvcd (hectares) No

24

Whether thsc is any litigation
penrling against the projecr a!.d/or

land in which &e projcct is propose

to bc xit up?

a) Name of t[B Court
b) Case No
c) Orde6/directions of the court, if
any and its relcvance with the
proposed project

No

ko Scoices hdia ht. IA Crsoroi - 600032 Pagc -2

Address for coreslrcndencc :

Name

Desigpation

Addross

Piocode

E-mail
Telephone No. / Fa:< No.

17 No interlinked projects

Whcther separatc application of
furtcrlinkcd projcct has trcen

submitted?

20

Not required

I

27
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,4b
tr.ACATVITY
I. Construaio4 oryration or decottnissipafig of the Prqject involviag aetians, which will cause

physical changes in the local,ity (topo$ophy, lqtd use, chaages in water bodies etc.)

S. No.
Inlormadon/Checklist

cooffrmadon
Yes/

No

Iletails thereot (with approxinrte quartitlcs
/rateq wherever p*sible) wlth sources of

inforrnation data

1.1

Pcrmanent or temporary
change in land use, land

cover or to,pography

including increase in
intcnsity of land use (with
respect to local land use plan)

Yes

The project site cores under Rcsidcntial use

Znao Copy of land use ccrtificate is encloscd as

Annexarc - IV.

1.2
Clearance of existing land,
vegetatioE and buildings?

No

1.3 Creation of new land uses? Yes
Tbo vacant banen Iand will be transformed into
a Residcntial zonc.

Pre-coustruction

investig ations e.g. bore holes,
soi.l testing ?

Yes
Geo-technical invcstigations have been carried
out and tbe 

"opy 
of the report is enclosed as

At*exure-XV.

1.5 Construction works? Yes
' Coustmction of Residen tial baildiag in a span of
about 36-48 months

1.6 DCmolition Works ? No The proposed site is vacEnt laEd.

L.7

Tcmporary sites used for
conskuctiotr works or
housing of coDstruction
workers?

All the conffiuction activities including stacking
of raw materials wiil be confiacd within &c
Eoject sire only. No temporary labour hutnents
arc proposed. I-ocal laborers from nearty aroas
will be hircd for thc work. hopu sanitation
facilities for them will be prrovided at sie.

1.8 Above ground buildi.ngs,
structores or earthworks
including linear structrues,
cut and fll or excava{ong

the height of the buildings proposed is 54 m and
the corresponding wialth of tbe access road
required The coneslnnding width of tre access
rcad rcquired is 24 m as per the MoEF.OM on
ruifuEna for Hieh Rise huttdiw. Dated
O7.4.2O12. -. We wish to inforur you that the
acaml width of the existing access road (St8re
Highway SH No. 55) to rhe project site is 30 u
(RoW).

Yes

.gJJa Dcscripfton Na olAprr.
1 lBIIK 603
2 2 BHK 900
3 3 BHK 842
4 4 BHK 268

P<t Seniccshdit At4ltdChotni-@n
Pagc _3
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1.4

No

28
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CV Total nomber of

Apaltr.rB
26L3

Dasciption Area (Sqm)

I Towcr -1

2 19825.2sTowat -Z

3 Tossr -3 23193.78

4 Tower -4 r9881,33

11002.235 Tower -5

tlwz.23

14299.UI owcr -t

8886.41I Tower -8

9 Tonrer -9

11002.23Torryer -10

Toscr 111l
t17U-6t2 Tower -12

1t726.ilTovcr -13

t1747 55l4 Towc. -14

23r93J8l5 Torrer -I5
t982s.21.16 Tourcr -16

17172.3tt7 Towcr -17

28758.39t8 Tower -18

8886.41t9 Tower -19

28829.U20 Tow€, - 20

2l Iru,er Basetnent

5?430.522

12tO12Club House23

4,"5Era1 sqmToral Built - up Arer

No
Uuderground

including mining

tumelitrg?

works
gI

NoReciamation Works?1.10
NoDredging?1.1l
NoOffshore structures?1.12

NoProduction

manufac0lring proccsses ?

and
1.13

Yes

demarcated. Cament will be separately stored

under cover in balcs. Sand will bc stacked under

tarpauli$ oover. Bricks and stEel will be laid in

ttre open. The raw material handling yard will bc

yard will beraw material handlingSeparat€

separatcd by eaclosues/baricad€s'

1.14
Frcilities for storage of goods

or materials?

ET

Eoo Sewir.s lrtdio P\* lld, Cluatwi- ffio|2 Page

i

,

17Tt2,31

6 Tower -6

32053.33

l0
8E86.41

13

57430.5

Upper Basemeot

1.9

29
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Yes

SoEd Waste: During operational phaso, thc
wasEs gensraled will bc collectcd ftom the

designated locatioos and scgrogatod ioto Bio
degndable wastre and nor- bio dcgradabla wasrc

by the agency 6gcting in collection ard disposal

of garbage. The Bio degradable wastes sill bc
treated in orgianic waste convefiDr aDd tbe itrert
ftactions w.ill be disposcd off through thc local
mueicipal wastc collectiotr system, and the rotr
biodegradable rccyclable wastes wiII be haoded

over to the autLorized rccyclers.
Liquid Efiluent: During the corctrus-tiou phase,

sewago will be treatcd and disposed ttuough
septic tanks with soak pits. During operational
phase, scwagc {'ill be treaGd up to tertiary level
in STP and the trcated cflucnt will bc reused for
toilet flushing and gardening applicatioos aod

the balance will be rlischarged to CI{WSSB
sewer lfuies. I1 is estinrated that about 1133 KLD
of wastewatff will be gctrerated ftom thc

developmenL The estimatioq of water

rEquirement ard lhe water balance cha is
enclosed as Azaawe - VL

t.15

Facilities for Eeatment or
dqposal of solid wastr or
liquid effluents?

No
1.16

Facilities

housing

workers?

for long term
of operatiotral

New road, rail or $ca trafEc

durhg coDstruction or

oPeration?

Nor.18

NoL.t9

No
Ncw or divertcd bansmission

lines or pipeltaes?
1.2,O

NoImpoundmont, damming,1.21

Eto Services lrtdia lvL Ud" Chenoi - ffi12 Pogc - 5

t.t'l No

IIX--jIj; *J'l*,#
infrastucare including new

or altercd roues and stations,

ports, airpofis etc?

Closure or diversion of
odsting hmspdt roub$ or

intastrucurc leading to
changcs in traffic
movefirents?

30
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2. use of Nawal resources for constnrclion or owration of the project (such as lanL wakr,
sryplv):

cutvefiing, rcalignmcnt or
other Changes to ' thc

hydrtlogy of watcrcourses or
aquifers?

Stream crossings? No

1.23

Abstraction or tansfers of
water ftom grcund or surface

waters?

1.U
Changes io watff bodics or
the land surface affecting
drairale or run-off?

No

t.25
Thansporation of personnel aud material by road

will be necessary for the contactofs during tlc
construction phase.

1.26 No

1 7'l

Ongoing activity dnring
deconmissioning which
corld havc an impact on the
euvironaaent?

No

1.28 Yes

Thsre will be a permaaeot influx of people after
tbe constuction phase. In additioo to this there
will be an influx of population due to rhe

development of supporting facilitie.s and
ancillary develop,mats stimr:Iated by tbc projecl

L_29 Introduction of aliea spccies? No

I.30
Loss of native spccies or
genetic divercity?

No
The existing Iand has only wecds and is dcvoid
of atry otber vegctation. So there will no loss of
sipiftcant native specics or biodivorsiry.

1.31 Any other actions? No

s.
No.

Infornoaflor/Checklist
conflrmeffm

Ye6/

No

Details thereof (with approxinah quantitkx
/ rateg wherever posstble) witt soures of

ioformatiom data

2.t
hnd espccially undevelopcd

or agriculurral land (ha)
Yes Barren I-and

a'l Water (cxpcc'ted sonce & Yes Constructiou Staee;

Eco Scmices hdb Pyt ltd, Chemoi - @@32 Page - 6

materials or energy, especially any rcsourccs wdch arc aon-renetvable or in short

a
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1.22

No

Traasport of porsoonel or
maedrls for construclion,
opcration or
decommissioaing?

Yes

Long+crm dinnantliog or
decomnissioning which
could havc an impact on thc
euvimooeDt?

Influx of people to ao area io
either tcmporarily or
permaneady?

31
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3. Use, storuge, tronspott, handltng or production d substances or matcriols which could be

hamfii to lamnn heabh or rhc etwirowtultt or ra,ise coflcems &out dctual or perceived r*lcs
to hwun lrcalth,

compoting usc$) Uliu KLD About 80 - 100 KLD of watcr will.be rcquircd
.during t}te peak construction phase and it will
be sourced through privatp tankers ananged by
the contractor.

Opcrdion Stage:

About 806 KLD of raw (ftesh) water will be

required at fuli developnrent and this will be

m€t tirorrgh tlrc groundwater

extraction/CMwssB. The water will be sttred
ia uaderground taok atrd supplicd through
Hydro - Pneumatic Systems.

2.3 Minerals Orff) No Not envisaged.

Constnrction material - stone,

aggregates, and / soil
(expected source- cum)

Yes
Cotrstruction materials will be sourced from the

local market,

2.5 No

2.6

Bnergy including electicitY
and fuels (sourcc, competing

users) Unit: fitel (litredbour),

energy (kVA)

Yes

The estimated powor requircment during
olnration phase is about 16 MVA and it wi[ be I

sourced from the nearby TNEB grid which will
be distributed through the uansformers withia
our premises. For emergency purposes, it is

proposed to uss DG sots of the following
capacities.

F 26Nos. of750KVAcapacity
Any other natural resources

(use appropriate standard

units)

No

s.
No-

Informatlon/Checklist
coDfirmrtlon

Yes/

No

Ilefalh tbercd (wt0r appruimate quanfltles

rtatcg wherever possible) wtft sources of
information data

3.1

Use of substance or materials,

which are hazardous (as per

IvLSIHC rules) to hurnan

belth or the envhonment
(flor4 fauna, and watet

supplies)

Yes

This project is a residential devolopment and no 
J

srcrage of hazardous chernicals (as Wr MSIHC) 
,

will be doae, apan from Diesel. HSD (of low
sulphur coDtcnt) will be used for DG sets.

Necessary permission will be obained from tbe

authorities muco$rcd for storage of the same.

Changes in occurrenee of No Suitable drainage and waste managetEnt

Eco Sentces lndla PIL Ltd, Chzn rdt- 60@32 Page -7

2.4

Forrests and timber (source-

MT)

,, 1

32
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a

4. Pro&rction of solid wastes dtring cotstnntion or operation or decommissioning (t{I/ month)

, disesse or affect disease

vectdrs (e.g, rnsect or water

bome diseases)

flraasurcs will be adopted to prcvent stagtration

of watcr and restricl accumulation of waste. This

will effectivcly restrict tho rcproduction aod

growth of disea.se vectors.

3.3

Affect the welfar,:e or people

e.g. by changrlg living
couditions?

No
Socio econooic conditions of ocarby areas will
improve due to local emplo]rrert (direct aild

iodirccr)

3.4

Vulacrablc groups of people

who could be affectod by the

project e.g. hospital parient's

children, the elderly etc.,

No

3.5 Any other causcs No

s
No.

Yes/
No

Detalls thereof (with ellrroximate quantities
/ratec, wherever pocsible) wlth sources of

hformstion dats

4.t
Spoil, overturden or mine

srastcs
No

4.2 Yes

As per the manual on municipal solid wastc

prescribed by Central Public Health and

Environmental Engineering Organization
(CPI{EEO), tlre quantity of solid waste

generAted varies between 0.2{.6 kg I captta I
day. The solid waste will comprise

biuicgradablc waste e.g. domestic 'tvast€, food
waste, horticultwal was(t etc. and recyclable
wastg like plastis, pap€r etc.

Biodegradable Wastes: 4.24 TooVday
Non-biodegradablo Wastcs: 2.83 TonVday

Municipal Solid Waste:

h the buildiag complex, privat€ sweepers

flould bo engaged for handling domestic waste

and appropriate site will bo identified for
keeprng bin / containcr for the collectiou of
waste.

Adequats number of collection bins separately

for biodcgradable ed uon-biodegradablc waste

will be provided as per the Municipal Solid

Eco Sawier hdiq Pw. ltL C'ltarusi - 6@Ai2 Page _8

l
'l

Idonnadou/Chertlist
coufirmation

Muoicipal wastc (domcstic and

or commercial wastcs)

33
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Waste (Maaagemcnt and llaodling) Rule,

2000. S€parete mlored bins.will bc provided

for biodegradable and aon-biodegradable

wastcs. All the collectioa btns shall be proporly

maiatained and clearcd on regult basis.

\tr/aste from such bins shall bo collectcd

separalely on daily basis and taken to a

sqraratc c€otralized collection facility. Fioal

segregation of sotd waste into biodegratlable

non-biodcgradable, aad inert fraction will be

dooe in the centralized collection factlity.

Thc Bio ilegradable wastes will be treated with

Organic Wastc Convcrter and the inert

fractions *ill bo disposed off through the local

municipal waste colloction syste,m, aud non bio
dcgradable reryclable wasE will bc haoded

over to authorizcd recyclers.

fl otlictrlfrEal tY osl ss:.

Leaves, grass and vegotative re'sidues shall be

collected al tho s€curcd location such that il
will not hindor daily aotivity schedule or

washed away by the surfaco nro-off causing

chokilg of drains, erc, and wiU bc s€,?fiately

drsposcd off along with biodegradable wast€.

No

Spent Oillrom DG sets:

The spent oil will be sored in HDPB &ums io
isolatcd covercd facility. This wilI be then sold

to thc recyclers authorized by SPCB/I\4oEF for
funher teatment. Carc will bc taken to avoid

thc sp.ills/Ioala of spent oil tom storagc

facility.

Hazardous wastes (as Per

Hazardous Waste Managenoot

Rules )

4.3

NoOtber iodusuial pr(rc8ss wastes4.4
NoSurplus product4.5

stabilizad, and dewatered

for soparation of solids, which will be used as

manurc in horticulture. The )cachate u'ill bc

back to colleetion Tank of the STP.

STP sludge will be

pumped

Yes4.6
Sewage sludgc or other sludgE

ftom offluent tleattnent

Therc is no denrolition of
sEuctures as the site is a vacaat laod and tbe

cxpected construction waste frea ftom any

hazardous contont shall be uscd for road

rhe existing

Yes4.1

a
o
a

ko Semice-s Indio P*, Lt4 ch2nnai'fioolz Page -9

Consmrction or domolition

wastes

34
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]o

5. Release of pollutqtts or aty haTardous, toxh or noxbw substarces to air (Kg/hr)

foroation and filling within the premisas.

I 4.8 No
Reduadant machinery or
equipment

I'll mgcbire{'y 7 equipmeor will be installed as

per the rcquir€Bcnt and thc unused itoms will
be retumed to the supplier/contractor. Tho

items used for construction work will be

rcmoved by thc agency involved in tlc
constructiod oncc work is cornpl€ted.

4.9
Contuninated soils or othcr
maGrials

No

4.10 Agricultural wastes No
4.11 No

s.
No.

Infonaadon/Checkllst
c'oofirmatlon

Yes/
No

Detaib thereof (witb approdma& quantities
/rateq wherever posatble) wilh sonrces of

information data

5.1

Bmi.sgjstrs from combustion of
fossil fuels from stalionary or
mobile sources

Yes

Po[utants Iike particulate matters, CO, SO2 and
NOx will bc relcased into the a[rospbere due to
the operation of DG sets and oth€r machineries

of constnrction which uses fossil fuels. Howcver
the DG sets will be operated only duriog power
cuts. Also the use of IISD (of lowcr sulphur
contcil) aod dispersion of tho DG flue gases

tbrough stacks having heights as pcr norms of
CPCB will miaimizc the inpacts.

<?) Emissions from
prccessts

production
No

5-3

Emissions ftom
handling includtog
traDsport

rnat€rials

storagp or Yes

There will not be major emission from Material
handling, Storagc and tmnsport. Ilowever
adequate control m€asurcs will be taken care to
conuol vehicular emissions.

5.4

Emissions &om construction
rtivities including plaat and
equipmeot

Yes

Emissions from coNtruction activiti€s wiI b€

rcduced by using low sulphur content HSD for
the machincries opera&d with fossil firels and
tlre accuslulation of particulate matter il the
atmospherc will bc suppresscd by sprinkling of
wats iD the dust prooe arEjls at regular intervals.

5,5
Dust or odors ftoo handling of
maErjals includin g construcdon
marcrials, scwage and waste.

Yes
Dust at constructiou site wilt be euppressed by
sprinkling water at site. On-site sanitation

frcilities will be provided.

5.6
Emissions from iacinerati on of
waste

No

\

Eco Sc iacs htdb P\'t IJd, Clanaqi - @Ot2 Poge - lO

Othcr solid wastes
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6. Generation of Noke and Vibratiott, and Ernissions of Light and Heat:

7. Risks of contamination of land or water frow releases of pollutants into tle ground or tnto

sewers, surfoce waErs, growd,water, coastal waters or the sea:

Emissions from burning of
.waste in opm ,air (e.g. slash

materials, conekuction debris)
,,,I'Io'

5.8
Emissioos ftom any other

soDrces
No

Informaiiory'Checklist
conflnratioll

Ye/
No

DeraUs ttereorf (wift approdnirate qrrnnlflfisg

/ratrq wherrever possible) wtft cources of
' hformation deta

6.1 Yes

6.2
From industrials or similar
ploG€sb€s

OI
Yes

There will be no construction activity dufing

night hours. Noise during the construction

activities will be kept ryrinirnum by propcr aad

regular maintenance of constxuction machineries.

6.4 Fmm blasting or piling No

6.5
From corlstnrction

operatioual trafEc
or

Yes

During construction sctivities, care will be tEken

as explaincd above to reduce the impacts duc to

movetrlent of heavy vehicles, while operational

traffic will not conlribute much owards noise.

6.6
From lightiog
systems

OI cooling
Yes

Necessarl' care would be taken at the time of
selection of equipment to minimize the noise or

heat. Pmper preventive maintenance will be

adopted during the operatioD stagp-

6.7 From any other sources No

s.
No.

Informatlom /Checkllst
confimrrtion

Y6/
No

Deltafls thereof (wlth approxiurate quanti$cs
/rsteq $herever possible) rilh sources of

informalion data

"1.1
From handling, storage, u6e or

spillage of hazardous materials
Yes

Spent oil ftom DG sets (Ilazardous walte

category 5.1) will be stoEd ia dnrms and kept in
a separate enclosure,/ covered shcd for sale to

CPCB / TNPCB - authorized waste oil recyclers.

Handling of spent oil will be done on impervious

conqetc plafform.

Eco Scnic.s lndio. P* Il4 Chauai - 6@032 PaBc - 11

5.7.

s.
No.

From qreration of equipment

e.g. engirres, veatilation plant,

cn]shers

Noise control s)rst€ms such as equipment

foundatiou pads, dampeners, silencers and

acoustic enclosures, will be uscd for iadividual
unils to miniu:.ize the noise & vibration.

No

6.3
Frorn construction

demoUtion

36
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8. Risk of accidents during construction or operation of the Project, which couW affect ht tun or
the mvirawnew

Tolotr6

1'7

From discharge of sewago or

othsr effluents tD water or the

land (expected mode and place

of discharge)

No

The wastewater after treatment will be reused for
toilet flushing, gardening requiremcnts an<i the

remaining will be sent to CMWSSB server lines.

Ileoce, there wi0 be ao drscharge of treated,

waste$,aler from the prcmises ttat may cause

any adverse effcct on environmcnt

7.3

By deposition of pollutants

emitted to air into the ia:rd or

into water

No

7.4 From any othel sources

7.5

Is ttere a risk of long terrn

build up of pollutatts io the

eDvironmeot ftom tbese

sources?

No

s.
No.

Yes/

No

Details thereof (with approxirnate quantities

/rates, wherever possible) with sonrces of
information dsta

8.1

From explosions, spillages,

fires etc ftom storage, handling,

use or production of hazardous

substances

No

This project is a residential developmell Hence,

it does not involve any probable explosions,

spillages asd firr6. During corrstruc(on, all the

Iaborers will be provided with suitable personal

protective equipmeot @PE) as required under the

health & safoty norms. Training and awarcness

about the safety norms will be prcvided to all
supcrvisors and laborers involved in constnrction

aEtivity. ConEactor will dcd with tho safcty

aspccts durin g cofistruction.

No mqjor hazardous waste will be stored within

the project sitc. No indusrial or process activity
is involved in dri.s project. Ee.nce, chances of
chcmical hazards aod accidents are normally nil.
However, suitable firc-fighting rneasures will be

provided.

8.2 From any other causes No

8.3

C-ould tbe project be affected by
natural disasters causing

environmental damage (e.g-

fl oods, earthqualces, latrdslides,

cloudburst etc)?

No

The area under sn:dy falls rn Zone-I[ according

to the Indian Stardard Seismic Zoning Map.
Suitable seismic coefficients in hodzonul and

vertical dfuections respectively, are incorporated

in designiag the structurqs.

Pagc _ l2

No

Info rmation/Che<klis t
conlinuation

Eco Sedicct lhdia Pvt. l,td, Chanai - 6@o32
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9, Factors whieh shouW be considered (such as conseqtuntial dcvelopnea) which could lzad to

.environfizcntal elfects or tfu potzn:tial for.cwnuktive impacts witb other exi.stiftg or planacd 
,

activates in the locality

U,ENVIRON}MNT SENSITIVITY

S.

No,

InfomutiodCbecklist
confrrmation

Yer/
No

Detalls thereof (with rpprodmate qurntities
/rates, wherever poesible) witb soBrces of

lnformation data

9.1

l*ad to dEvelopfi€ot of
supporting facilities, ancillary

developmelt or development

stimulated by thc project which

could have impact on the

covimument c.g.:

.Suppodrng infrasuucture
. (roadq power supply, erastc

or wastewatq EeatEe,tt,

etc.)

o Housing developmcat

. Extractive iadustries

. supply ndustries
o other

Ycs

The project may trigger the derreloprnent of
supportiog and ancillary facilitics, and finttrer
may lead to other developments. Tbis will aot
lead to a[y potcntial negative impacts on

environmont.

I-cad to after use of thc site,

which could have impact on the

environment

No

9.3
Set a precedent for later

developrnents
Yes

The proposcd develo,pmcat will set a p,rtcedent

for latcr developments; improvc tbo socio

economic conditions of ncarby areas.

9.4 No

s
No

Aress
Ycd
No

Aertal distauccs (rithin 15 km.) hoposed
project location boundary

1

Artas prot€cted urder:

international conve.stions,.

national or local lcgislation for

their ecological,. landscape,

orlhral or other related values

No

fuo Scnices hdia Pn Lrd Chavui - 6Ml]12 Pog. - 13

9.2

Havc csnulative effects tluc to

proximity to ottcr existing or
plauned projccs with similar

PfrEcb
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Areas which are important or

seositive for ccological

reasoos - Wctlaods, water

courscs or other water bodies,

coastal 7.rrloe, biospheres.

Mountains, foests

Yes

Chembarambal*am lrkg Ayanambakkam tark
and Rettcri are fallirg within 15 lsn of aerial

dist rc€.

3

Areas and by protected,

irportant or seDsitive species

of flora or fauua for breeding,

nesting, foragiug, resting, over

wiatering, migration

No

Inland, coasta!, maiae or

uuderground waters
Yes

Ctembarambal&am I:ke, Ayanambakkao talk
and Retteri are falling within 15 km of aerial

distance. Since these are situated at a safe distance

from the project thcre are no significant impacts

anticipated by the prqroscd developmeot.

Stde, National boundaries No

Routes or facilities used by the

public for access to recreation

or other toudst, pilgrim areas

Yes
National ltrghway (NH4) runs at a distaoce of 2
krn from &e project site.

Defense installations

8
Dcnsely populated or built-up

area
No

Poonamallee Town lies at a distancc of 4 km wcst

ftom tbe project sitc.

9

Areas occupied by sensitive
.qat'-made laad us€s

(hospitats, schools, places of
worship, coEmunity facilitics)

Yes

Thc sunoundiog arca has fcw sensitive man-rnade

Iand uses such as Hospitals aod Collcges. Sri
Ramachandra Mcdical Ceater (SRMC) lies at a
distance of 2 km and Madha Arts and Science

College lies at a distance of 4 km. But tbe effect on
thcse arcas will be nagligible / minimal.

10.

Arcas containing impofiaat,

Ngh quality or scance

rcsourogs (Groundwater I
surfacc qratg rcsourceo,

forestry, agricolaue, fi sberies,

tourism" minerals)

No

I1,

Arcas alrcady subjccted to

pollutioa or envirosoeotal
damage. (where existing legal

standards rc excccded)

No

Pqgc - Il

1

4.

5.

6.

7. No

SIDCO Industrial Estatc (Ambatu:r) Iies ar a
drstancc of 10 km ftom the projca sitc. ilhc

Indusnial Estate does not house for any major
polluting iadusries,

Fto Serviccs lndia Fu, M C*stnai - 600O32
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'I hoeby given rmdertakiag tbat the data aud the inforoation gvcn in tle ryplicatio and

enclosutes are fiue io the best of my knowledge ed beliof aad I au awarc thrt if any part of the

data aod idormetion submittcd is found to bs false or misleading at afiy stagp, tre pmject will
be r{ected and clearaace given, if ann to the project wiU be rwokcd at our risk and cost."

oaro: tBl6l:at2
Placc: Cheonai Signature of

(Namc & Soal of the CompanY)

771

t

t2.

Areas susceptible to nafiral
hazmd wtrich could cause lhe

project to prescnt

edvitomneotat ptoblcns
(eadhqu6kes, gubsidonce,

lodslid*, crosion, ilooding

or qheme or adveree climatic

conditions)

No

Ecn kftlc.t lrla Pvt, Ld Clre."r'.di - 600032 Paga _15

I
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Prestiia Estat8 Pv. Ua

TORIVT IA
(Cbecklist of Eovironmeotal Impach) ?tD

LI"AND ENVTRONMENT

S. No. Informationy'Checklist confirmation
Defails thereof (wtth approdmate quanfities

/rates, wherever possible) wlth sourc+s of
information data

1.1

Will the existing land use get

signiflcantly altered ftom the project
that is not qorstatrt with the

surrounding? eropcsod land use

must conform to tle approved Master
Plao / Devolopmcnt Plan of the arca

Change of land use if any and the

statutory approvai from tbe

compet€Dt authority aro submi$cd).

Thc project site comes uuder Resideatial

Dcvelopmafit category. Documentary evidence for
land use classilication and owaership is enclosed

arAtnc*,ura-IV.

Auach maps of
(i) Sitc Lncation;
(t) Surrorroal.,g feafurEs of thc
proposcd site (within 500 Eeters) and
(iii) thc sie. (indicatirg levels &
coutouls) to appropriat€ scales. If not

avsilable rttach ouly concepftal plan.

The proposed rcsidential developrnent is located

at Ayyappanthangal Village of Sriperurnbudur

Taluk t&nchipuram District Thc To,po map

sbowiag surounding features of thc Proposed Site
(500 m radius) is enclosed as Atncntrc - II.
Masor Plan is encloeed z$ Annexwe - f. Contour
plan is enclosed x Atneture - IA.

t.z

List out all the major ptoject

requirements in terms of the land

are4 built up arca, waGr, Ilower
requircmcnt, community faoilities,
parkbg needs etc.

1.3

Wbat arc the likely'impacts of tbc
proposd activity on the cxisting

facilities adjacent to tbo proposed

sites? (Such as opea sprcos,

community facilities, details of thc

cxistitrg land use, disturbauc.e to tbe

Iocal ccology).

Duc to thc proposcd construction activity,
impacts, such as air and noise pollution,
wastewater goaeration & disposal and eolid waste

disposal are envisaged, but with the effrcicnc

implcrrntation of tbe pmposcd Environ:nent

Managcmoot Plan (EMP) advorw impacts will be

minimized. Tbere q'ill be very Einirnal
disturbanco to thc local ecology, since thcrc are no

significant ecological feanucs prevailLrg ar sitc.

Howsver thc disaubancc will bo rnitigated by thc

propoeed ladscapc and grecnbelt dcYeloplEnt

after thc construction.

1.4 thrc bc any sipificant land Based on tbe type of soil and cotrtou of tbc

fu *mices lndia Plt M Chavpi - 6@0J2 Pogc - I

Total land area : 100199 Sq-m

Total built-up areal: 4,58"341 Sqm

Total Warer requiremcat : 1524 KID
Fresh warer rcquiremcnt : 806 KI.D
Power rcquirement : 16 MVA
Parking needs: ECS Proposcd is , 3,769 Nos

42
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disturtance resulcing in erosioG

subsidcnce & instability? (Details of
soil ty,pc, slope analysis, vulnerability
to subsidence, scisncity etc may be

grven).

surfacc tbere won't be any erosion, subsidencc or

instability. The project sit€ faII6 ulder Zoac-I[ of
the seismic caregory in India-

1.5

I[ril] the ploposal involve alGrnation
of na.tral drainagc systcms? (Givc
details oo a contour map showing the

natural draiuage near the proposed

projoct sitc)

The. natural &ainage system of tbe proposed site
gets slightly altcrcd due to the conskuction of
buildiag. But the changes will be mitigated by thc
proposed storm water drairu all through the sitc.

The contour plau of thc projcct site is enclossd as

Aruaure - (il.
Wbat are tbe quantities of earthwork

involved in the consur:ction activity -
cuting, filliug, reclamation etc. (Give

details of quantities of earthwork
transport of fiU Daterials tom outside
the sitc ct6.)

The site is elevated towards weste.rn side and

depresscd owards easorn side. The differcnce iu
elevation is 2.9. Ilence the excavated soil obtaised
will bc utilizcd for bacldlling and levcling tho

site. No fiUed oaterials ftom outsidc is needed.

1,7

Givo details rogarding water supply,
wast€ handling erc during the
construction Period.

Water Suoolv

The water rcquirement during tho coostruction
phase of the !,rcject wi[ be 80 - 10O KLD. It will
be sourced through tankers.

Wasa llandlins
Tbe vastes during the construction phase

comprises of the wastes gen?rated by tho workers
and the wastes generated as 0re result of the
constructioD activity.

The wastcs gcoomted by tho workers wil1 be
treated 8sd disposcd of by pmviding temporary
scptic anks with soak pit araagemcnts. Thc
construction debris will be used for ttre formatioa
of roads within the devclopmcnt-

1.8

Will the low lying afi'as get altcrcd?
(hovidc dctails of how low lying
area getting modified ftom the

Eopoeed activity)

1.9

Whether constructiotr debris & waste
during construction causc health

hazard? (Give guantities of various

t)rpcs of wastcs gencratrd during
coostnrction including the

The gencration of consfuuction wastes will ba
about 40 - 50 k9'-' of constrction rea Thesc
will be used for the fornration of roads within the
premises.

!
774
o
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o
o
a
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a
O

Eco S.rytces tndio PllL ls4 Chanai - 6@032 Pagc -2

1.6

There are no low-lying arcas which art going to
bc affected as tlre site will be lcvded udfonnly
duriog corstuctidn phase.
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U. WATER HWIRONMENT

constuction labour and tbe means of
disposal) . i' ..:

the wastes generated by the workers will bc
tfEated and disposed of by provirli'rg tcmportry
septic tanks with soak pit arrangemenB. TheEfore
ao siguificant health hazard is obscrvcd

S.No
Informafion/Checklist

co lrrnation

Deraits ttcrcol (with appmdmate quand8es
rteles, wherevcr posstble) with sources of

inforration data

2.1

Give the total quantity of water

requirement for the proposed projcct

witb thc breakup of requirements for
various uses. . How will the v/ater

rcguirerrents met? State the sources

& quantities and fixnish a waler

balance statement.

SJ{o. Dcscriptiou Quantity
Soure oI
ftpplv

I Constnrcdoa pbase 8G,1OOKLD
Private

Tankers

II
Fresh l ater

Reguirement
806 KLD

6rouad
Watrr

b Recycleit Water
Requircmcnt

Fltrdring rcquiremot
Gardening requirement

488 KLD
230 KI.D

Trcated

Sc$.age

2.2

What ie the capaciry (dependable

flow or yield) of the propoacd source

of waler?

The project site falls under the safe category of the

ccnhal grould water board classification and

hcnce the yield is dependable. Tbe daily fresh

watff requfuquent is 806 KID.
What is tbe quality of wator

reguircd, in case, thc supply'is not
ftom a municipal source? (hYidc
physical, chcmical, biological
characteristics ruith class of water
quality)

Tb quality of tesh wate.r rcquired will bc as pr
IS 10500: Drinkiog Water Stasd.trds.

2.4

How much of the watcr rcquirement

can be met from tbo recyoling of
treated wastewater? (Give the details

of quantities, sources aod usages)

The wastsr aEr generation &qn the project is
aximatcd to be about 1133 KLD, which will bc

treated i:r Plopoo€d sewage ueatmeut plaots 8nd

will be Ecycled for gushing, gardcning

Fqufu€mctrts ard the remahing will b€ sent to
CMWSSB sewer lires. Thc estimation of water

requirement ald tbc water balancc chafi is

eoelosed as Aanentre - VL Details of proposed

STP are enclosed as Ana*urc - VII.

2.5

\[ill there be diversion of watcr

ftour other users? (Please assess the

impacts of the project on other

existing uscs and quantitios of

No, there will not be auy diversion of water from
ottrer users

Eco S.^'icas l^dia Pvr. Lt4 Chatai - @00.32 Page -i

rYzzs

Operatioa:l phase
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consumption)

2.6

What is tbe incrornental pollutior
load from wastewatcr ge.nerated

from the proposed activity? (Give

deuils of 'tbe quantities and

compositioo of wastewatcr generated

from tbe proposed activity)

Tbe wastewatcr generation from the pmjert is

ostimated to be about 1133 KI.D, which wilt be

Eeaed itr proposcd sewage heatment plants asd

will be rcc)'clcd for flushing, gardening

requirements and the rcmaining will be s€Dt to
CMWSSB sewer lines. The quality of the

wastewator gencrated will be: pII (6.5-8.5), BOD
(2s0-350 mgll), COD (90o-100omgll), SS (150

mg/l), and O'd & Grease (10O og/l).

2.7

Give details of the water

requirernents mot from water

havestingS Fumish details of thc
f :a,;''tlihescrcated.

What would be tho impact of tlc
land use changes occurdng due to
the prroposed projcct on the nraoff
cbaracteristics (quautitativc as well
as qualitative) of thc arca in the post

cptrstructiou phase on a long-tcrrn

basis? Would it agtravate the

problcms of flooding or watcr

logging in any way?

Proper storm water storage suq)s, drains are

desiped for collection and rccharge of the nrnoff.
Hence, no watcr logging problems are auticipated.

,)o

What are the impacts of tbc proposal

on thc ground watcr? (Wi[ there be.

tapping of ground watec grvc the

tletails of gmund water tablc,

rechargiog capacity, and 4provals
obtained from compcrent authority,

if aoy)

Extraction of ground water is euvisagcd as the

water supply is from ground watff source. RaiD

watcr harvestiog and recbargc sill be done to
augmeut tte ground watcr lwels. Ground water
extractioo witl be carried out upor approval from
the comlrctent authorities.

2,10

Construction area will bc kcp[ cleaa and

maintained withost contamtoation, thereby

avoiding pollution of tlre surfacc nrnoff during
consEuction phase. Suitablo ilrains as pcr the
prevailing contou of the plot will be devcloped-

Eco Semicas ladia PvL Ltd, Clu,.ndi-6000i2 Page - 1

lte rain water ftom thc project site is proposed to

bc collcctod and stored io a stoEr water couection

sump and it is to be ro'used for
domosticJgardenirg purposas, The rai, water ftom
the podium, roadVpaveoents and laodscaped are

prcposed to be mllcctcd and rccharge through

rccha.ge pits proposed along the boundary.

2.8

What precautiondmeasures are taken

to plcvent the nrn-ofr from
construction aAivities polluting land
& aquifers? (Give dctajls of
quaotities and the measures taken to

avoid the adverse impacts)
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Itr.VEGETATION

2.Lt
Adcquate storm watcr drains; storm water

collection aod storage havc been planned in tbc
project site.

Will the deployment of construction

Iaborers particularly il the pcak

pcriod lead to urrcaniw, conditions
around the prcject sita (Justify witb
proper cxplanation)

Deployment of construction labonrs will not lcrd
to umaDitary mnditions arotnd the goject site as

proper sanitary facilitics, like tcnporary toilets

will bc provided b laborers and the wastewater

diqosaf will be doue using septic tank with soak
pit arrangements.

What on-site facilitics are provided
for tbe collection, teahcnt & safe

disposal of scwage? Give dctails of
the quaatities of wastewater
generation, tneatncnt capacities with
technology & facilities for rccycliag
and disposal )

Int€mal toile6 of building will be connected to a
horizontal header at tbe ground floor then led out
to sowage treaErelrt plant located within the
project premises.

The ry4steyatgl genoration from tbe poject is
e.stimared to bc about 1133 KLD, which will be
treated in proposcd sewage trcatEpnt plaats. IIre
technology adoptcd will be Sequencrng Batch
Reactor (SBR) followed by disinfection.

Rocycled watcr is used for flushing and gardening
purposcs. Solidified sludge will bc stabilized and
dewatpls6, gomFosted aloag witL tlre organio
wastes and used as manure within thc prcmises.

2.14

Give dctails of dual plumbing
system if treated waste us€d is used

for flushing of toilets or any ottrer
usc,

Dual Plumbfug $ystem has bcen proposed for
reuse and recyele of trEacd sewagc within thc
complex for flushing, aad garileaing ptqposes.
Proper lirc separation of plpes will be taken care
so thar the recycled water will nor mix witb raw
watnx pipelines at atry cirsrmstances.

s.
No.

Iofornration/Clrecklist
crnfirmatiou

Der^ik th€Fof {with epprorimate.quantities
/rates, whercver possible ) with murces of

hformation data

3.1

Is thcre any threat of the poject to
thc biodiversity? (Give a dcscription
of the local ecosjrstem with its
unique fcafirres, if aly)

Otber than the birds and few reptiles, Iikc snakes

and lizards, no specific wild life is noticed dircctly
in tlre area-

Thc projcct activity both during thc.construction

bt Scmias lndia PvL lrd, Chcnaai-&Nl2 Pae 5

How is the storm water from within
the site managed? (Statc.tbo

provisions madc to avoid flooding of
the area" details of thc drainage

facilities providcd with a site layout
indication contour level6)

2.13
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o
as vrcll as during operation, will be limited to
pojoot prenrises, hence no imFact is ef,visaged on

the surrounding ecological envirormeur

The biodiversity details of tie sfirdy area ars

prEsented in the chaptcr 2 of ttrc EIA report

cnclosed.

after construction to substautiarc this.proposcd

Will thc coustruction in

extensive clearing or modification of
vcgetation? (Provided a detailed

account of the trees & vegetation

affected by the Eoject)

volve

)-L

There will not be any kind of iflpact due to

projest on sitc. Thc landscape for the proposed

projcct has been planned to provide a clean,

bealthy and green envircIunent for the residents.

Vilitbin the proposed projcct site, green belt area

(including OSR) 38280 Sqm is designatcd for

development Various specics of plants, shrubs are

proposed to be platrtcd to crcato a clean, healthy

and aesthetic onvironmcnt that provides a visual

rereat and a hcalthy atmosphere to (he occupalts

of the buildings.

this

What are tho measures Proposed to

be taketr to minimize tbe likdY
impacts oE importaut sitc features

(Givc details of ProPosal for ree

plantation, landscaping, creation of

water bodies etc along with a layout

PIan to an aPproPriate 6cale)

3.3

rV.TAIiNA
ppr.oxtmate quantities

,/roles, wherever possible) with sources of
information dsta

Details thereof (wlth e
Information/Checkligt

conftrmatiouS. No.

are found in the project site. Landscaping and

greenbelt planaed in the project site will have

direct positive impact on tho fauna ef t[6[ arca' as

ttre plants h the grenbelt will provide sheltcr to

them. Hence the displacement and barrier for

moveuent of fauna is oct envisagcd due t'o the

few rodents and reptilesOthe.r than the bids, only

pmiect.

Is ttere likelY to be any

dilplacerm.Dt of fauoa-both

tercstdal ald aquuic or ceatiou of
barriere for thrt movcment?

Provided the details.

4.L

Aly direct or fudired impacts on thc

fauna of the area? Provi&d details'4.2

Ea Senices hdla Pvt Ltd, Chaotai - 60(ni2 Page - 6

3

lbe projccr site is a vacant lan4 devoid of aoy

trees. Only weeds and thomy bushes prevsll in the

site which will be cleared during sitc prcparation.

Exbnsive landscaping/grtenb€lt devolopmetrt is

landscaping and grceabelt planncd in the project

sitc will have direct positive impact, on the fauna

of tlat area, as thc plars in ttre greenbelt will
providc sheltcr to thcm.
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s
No.

Informstion/Cherldist confi mrtior
Detr c 15s1"61 (with approximate quanddes

/ratns, wherever possibb) wlth eources of
lnformatlon data

5.1

Will thc pnoject incxcase afiuospheric

conc€Dfation of gases & rcsult in hcat

islands? (Give details of backgrouud

air quality levels wirh predicted values

baoed on dispersion models taking
ioto account the increased traffic
geueration as a result of tha proposed

constuction)

Incrcase io the atrnosphcrie conccnhtion of gases

& heat islands are not envisaged duc to the

project as it is mitigated by the thick greenbelt

proposed. Also, the vchicular emissions are

imipificaot; there will not be idle running of
vehiclcs due to the smooth traffic flow within the

premises.

5.2

What are the impacts on generation of
dust, smoke, odorous fumes or otbcr
hazardous Sases? Give details in
rclatioo to all tbc meteorological

pariuDetem.

Dust suppression trleasures will be adopted during

construction. No major sourccs of .dust, smoke,

odorous fumes or otber hazardous imlncrr are

anticipared during opemtion phase.

5.3

ltrill the propo6al crcate shortage of l

parking space for vehicles? Fumisb I

details of tbe prasant level of transport

infrastoctutro atral measures proposed

, for iuprovemcnt itrcluding the traffic

I rnanageoent at the enEy & cxit to thc
I

I project site.

Sufficient parking space is providcd within the

project area to accoo$odate the vehicular

population ia full. Inrcmal traffic circulation will
be smooth aod therc will not be any idlc running

of vetricles duo to Eaffrc. Intemal roads,

pcdcsrians and footpaths aro separatcly

earrrarked" Parting provided for 3769 car parks.

5.4

Intsrnal roads will run all along the site and thc

@estrian path*ays will be pmvi<led on the eithcr

sidcs of t}o road. A@uate foot paths will be

providcd in between the landscaping & greeubclt

and other recreatioml arcas.

5.5

Will the.re be sigrificant increasc iu ,

traffic noisc & vibrations? Give

details of tbe sources and thc

mcasuDas proposed for mitigatiol of
the above-

Noise and vibrations arc exPected to bc minirnel

due to thc distributcd trafEc paficm ald heoco no

major imlnct is eovisaged.

5.6

Whd wiu be tbe iepact of DG sets &
oihcr equipmcnt on loise lwcls &
vibration ir & aribient air quality

arcund thc project site? Provided

details.

CoD.trol systems such as equiPnetrt fouadation

pads, dampeners, sileocds and acoustic

esclosures, wiU bo used during construction

phase. DG sets with acoustic cnclosures will be

used during construction as well as operational

phascs of tbc projecr.

Tho DG sets will be o,perated ody for short

durations il case of power cuts anil tlre firoes will

,
j25g5fivrotuflnauia*6aro*ra,ie 

--- - - - - --|\! 
no$Aldo,rero4umclrd.

Providc details of the movement
pat[oms witt intemal roads, bicycle

tracks, pedestiao parhways, footpuhs
etc, with arEas under the category.

ka SsTtic.s h dia PvL Lr4 Chanai -@O32 Pogc -7
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bo lot oueidc through thc stacks with adequate

height as prcscribed by CPCB. Use of low sulphur

HSD and water sprinHing at regular intervals will
reducc the impact on the ambient air quality.

s.
No

Details thereof (with approxinete quantides

/rates, wherever posstble) with sources of
mforrnation data

6.1

No, the proposed constructions will not lead to ttrc

obstruction of views and sccaic amouity or
landscapes.

6.2

Will thcre be aoy adverse impacts

ftom new constructions on the

existing structrr€s? lYlat are the

consideralions taken into account?

Project site aod thc inuediate vicinity is

altogether an upcoming developmental alea All
the inftastructure facilities and basic amehities arc

being developeiL Therefore the project will not

have impacts on the cxisting structurcs.

6.3

Whalrer thcre are any locd
considcrations of urban forrn &
urbaa design influeocing the design

crirria? Thcy may be explici0y

spelt out.

No

Are tlere any aothropologtcal or

archaeological sites or artifacts

nearbf Statc if any other significant
features in thc vicinity of thc
proposcd sitc have been considered.

No

VII. SOCIO.ECONOMIC ASPECTS

s.
No.

Inforrnation/Checklist
conffrmatioo

Detsits tbereof (wltt approximate quantities
/rates, wherever posstble) witl sourccs of

lnfomatlon data

'1.1

Will the proposal results in any

changes to thc dernogrqrhic
strucu]rc of local population?

Provide the tletails.

7.2 Give details of thc existing social The project site is surrounded by

Page - 8

VI.AESTIMTICS

Informatlon/Checklist
confrrmaffon

Will thc proposed constructions in
any way rcsults in the obstruction of
a view, scenic ancnity or

landscapes? Are thcse considcrations

takcn into account by the

propooents?

6.4

The projecr wiII chaoge thc dcmographic pattem

slightly. TherE will be altoration in the numbers of
skille4 unskilled and professional work forcc.
Changcs in socio economic pattgm arre also

envisaged o some cxtcnL
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VIIL BUII,DING MATERIAT^S

infrasuucture around tho propos€d

prcject.
North : Puliyambcdu
South : Ayyappanthangal

East : Porur

West : Poonamalle

'1.3

Will the projcct cause adverse

efrects otr local cornmuaities,

disfurbancc to sacred sitcs or otter
cultural values? W}at arc tlE
safeguards poposed?

There is no sacrEd sirc or cultr:ral heritage sitc io
nearby viciaity of ptoposcd project; hence oo

advcrso impacts are eavisaged.

Details thereof (with epproximate quandties

,t8tcq r?her?ver poeslble) with sourcee of
, informrtion data

s.
No,

Information/Checkliet
confirmation

The construction matcrials used are produced with
energy cfEcient proc€sses. Please rofer to sextion

9-9 for the details of tbe buildings materials

proposed and tbeir energy efficiency

May involve the usc of building
materials witb hi8b-embodied

energy. Are &e construction

mateials prodoced with energY

cf6cient procassas? (Give dAails of
cnef,gy conservation measures in the

sclectiou of buildinga Datedals and

their cnerp effrcicacy)

Mitimtion Mcasures during Constructior Stage:

Air PollutioJ
Temporarily air gcts polluted aad it is taken care

by thc ronredial Dr€asures. Various construction

activities especially related to handling of loose

mdedal are likely to cause generuion of fugitive
dust affccting the air quality of thc sunouoding

area of the project site. To miaimizo such impact

followiag mcasures shall be taken:

Atl the loosc materials. either stac}ed or
traosport€4 wilt be provided with suiable

covering such as tarpaulii, etc. Water sprirkling
will bc done at tho location wherE dust generation

is anticipated, To miuimize the occupational

hcalth haza& proPcr personal pmtective

equipElcnts, i.e. mask, goggles, helrnets and safety

shocs will be pmvided 1p i[g workes who aro

engaged in construction acdvitY.

8.2

Traosport il1d [ildling of matcrials

during constructioo maY result iD

poUution, noise & public nuisance.

What mea$lres artc . takon to

oinimizo the impacts?

Eco s/,rvicts India Pvt. 1r4 Che',naj - 6NAi2 Page - 9
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Noise Pollutioa
Doring the coDstruction stage, expecrcd noise

levels will be in the range of 8G85 dB (A) which

will decreasc with increase in distance as per the

Inverse Square law. Administrative as well as

engineering cotrEol of noise will be implemented-

Isolation of noise generation sources and temporal

differontiation of noisc geoeratinB activitics will
ousure mrnimuo noise at rcceivet' s end. To
preveDt any occupational hazad, ear muffler /
plug will bc given to the worten working around

or operatiag plant aud machinery emitting higher

noise levels rhan the permissiblo limits. Therc will
tre no construction during night hours. Carcful
planning of machinery operation and scheduliog

of opcrations will be done to mininise such

impacc

Aro rccycled materials used in roads

aJxd structures? State exte,nt of
savings achieved?

8.4

Give details of thc methods of
collcctiou, segregation & disposal of
tbe gartage gcnerated during tho

operatiou pharcs of the projecl

As per the manual on municipal solid waste
prescribcd by Ceou-al Pubtc llcatth aod

Euviroamental Bngineering Organization

(CPHEEO), thc quantity of solid wasto getrEfatod

varics bct{rreso 0.24.6 kg I c4ita / day. The solid
wastc will comprise biodegradable waste e.g.

1 
domestic waste, food wastr, hofticulnral wastc
ctc. aod recyclable waste, like plastics, paper etc.

Biodegadable Wastes: 4.24 Tons/day
Non-biodegradablc Wastcs: 2.83 Tous/day

Solid Waste lV[anacement:
Il the complex, private swee.pers are geaerally
engaged for handling domestic wartc and
appropriatc site will be identified for keeping bin /
containcr for the collection of waste.

Adeguarc number of collection bins scparately for
biodcgradable and non-biodegradable waste will
be prbvided as per the Municipal Solid Wasle
(Managcment and Handling) Rule, 20O0. Separate

colored bins will be provided for biodcgradablc

I
82
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8.3

Construction dobris generatcd will be recycled to
rhc ext€at possible in fonning roads u/ithh the
premises.
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a.ud non-biodegradable y6g1es

All tbo coilectiou bins shall bc pmperly

maintained and clcared ol regular basis .

Waste ftom such bins shall be collected separately

on daily basis and taken to a scparatc ccntalized
collection facility. Final sepegation of solid waste

into biodcgraclable, non-biodcgradable, aod inert

fraction will bc done u the ccatralizcd collection

facility.
The Bio dcgadablc wastc will be neated in OWC

and the inert fractious will bc disposed off through

ttrc local municipal wastc collectioD system and

non bio degradable recyclable wastes will be

handed oves to authorized recyclers.

Eorticultural lrdrres liko Leavcs, gass and

vegetative residues shall be collect€d at the

secured locatiol such that it will oot hinder daily
activity scbedule or washed away by &c surface

nrn-off causing choki:rg of drains,. etc. and qrill bo

separately disposed off along with biodegradable

waste.

IX. ENENGY CONSERVATION

S-No.
Inforordon /(hectlist

corfirmation

Details thercof (with approxlrnate quantities

/rates, wherever possible) with sources of
informatlon data

9.1

Give details of the power

requirements,' soutces. of supply,

backup source etc. What is the

cnergy consumption assumed per

sguare fmt of built-trp areas? How
have you tried to oinimi?e errcrgy

consurnpioa?

The power would bc sor:roed ftom TNEB ftom
aoalby sub.station. Thp estimated power

requiremcnt for the project is about 16 MVA
during operational phase. Powcr back up is
propoced by usiug DG sets. The eoergy

consumption \r,iU be lf'ini'nized by using eOergy

efficient lamps, and by adopting nanrral lightings

and ventilatioos to the possible extenl

o, Whsr rype of, and capacity of, power

back-up you plan to provide?
Power back up is proposed by using DG sets, 26

Nos of750 KVA
Wbat are tbe charrleristios of the

glass you plan to use? Provide
specifications of its charactcristics

relaed to bo0l short wave and long

wave radiation?

Normal Glass. Th thickacss of glass ii 4-6 '''m to
keep thc U-valuc of 1.08 W/m2'C.

9.4 What passive solar architecnual The use of solar passive measur€s such as natural

ko Seryicqr Indiz P* bd Chao.qi - @0032 Pagc -Il

9.3
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fcatures are being uscd in the

building? Illusharc tha applications

made in the proposed project.

cross vcntilation, suflicieat day-lighting, propr
insulation, use of adequate shading devices are

planned to be provided in the proposcd

developmcnL The cxcess heat radiatioa will be
prcveoted ftom enteriig the building by using

suitable sunshades.

9.5

Does thc layout of sulects &
buildiogs Daximize the potcntial for
solar energy devices? Ilave you

consider€d thc use of stscet lighting,
erDergency lighting and soiar hot

watgr systems for use in thc buililing
conrplcx?

9.6

Is shadirg cffectively used !o rcduce

coofing&eatiag loads? What
principles havc bcen used to
maximizc thc ehading of walls on
t&e East aqd thc West and the Roof?

How ouch energy saviag has been

effected?

9.7

Do the structures usc .energy -
efficicnt space conditioning, IiShtitrg

and mechanical systems? Provide

technical daails. Provido details of
the tansformcrs thc motor
efficicocies, Ughtbg inteDsity and

air-conditioning load assumptions?

Arc you using CFC and HCFC frec

chillers? Provide qpecifi cations.

Enorgy ofiEcient lighgfug 111d nechanical sy$ems
are praposed to be used in rhe projcct sitc. CfC &
HCFC &ee refrigeratrts wiU be used.

9.8

What are the Iikely effects of ths

buildings activity in dteriry the

micro-climates? Providc a self-

asscssment on the likely impacts of
the proposcd consm$tion on

creation of hoat island & inversion

effects?

There will not be any miooclimatic impact as ttro

proposed greenbelt developmert will mitigate the

samo,

9.9

What are the thennal characteristics

of the building envelope? (a) roof
O) cxtlmal walls: atrd (c)

fenestratioo? Give details of thc

matcrirls used the U-values or tbe R-

The U-values of the roof, extcmal wall atrd

foncstration of the building will meet the

requirernents as specifred in the Energy

Conscrvation Building Code (ECBC).
S. lYo. Conponeat Permkdbla U.

Valle as pcr
Raaltaal
Yalru drc to

a
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Tbe layout of streets & buildings will ma:rimizc
the potential for solar cncrgy devices. Part of the

floors in each lower will be using Solar waler
healer. Solar powered stre+t lighting will be
provided during night hours in alterBate polas,

The proposed project is tbe construction of
Residential building. Adcquate Sunshadcs will be
provided for Windows.
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values of the iudividual components. ECBC(W/rl'"C) thc pmpaed
cotqfuurotion
(wm'"c)

1 Roof 0.261 0.250

2 Wsll 0.440

Fenestration 1.300 3.177

9.10

What precaution & safety measurcs

are propos€d against firc hazards?

Furnish dctails of ernergency plans.

9.11 Please refer item no 9.9.

9.lz

What is the rate of air infiltration
iDto the building? Provide details of
how you are mitigating the effects of
infilnation.

Proper ventilation will be provided to coatrol thc

rate of air infiltration into the builtling.

9.13

To what exteDt tb,e non-convcntional

€nergy technologies are utilized in
the overall onergy consuarptioa?

Provi& rl,etails of the renewable

eaergy Echnolodes used.

Tho layout of streets & buildiugs will maximize

tb3 potcntial for solar cncrgy devices. Part of rhe

floors in each tower will be using Solar water

heater. Solar powered strreot )ightiag will bc
provitled dwing night hows in altemate poles.

Usc of eoergy efficient punqs and Electronic

regulators wiu furthor reduce the crcrgy
consunption

ho Sen:tcrl Indio Pl..L fuL Chaiai @00i2
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Fire alarm aod firc fighting system will bc

installcd on all floors inside tbe building. Fire

hydrant syst€ms will also b€ installed along the

building ex0eriors. Fire protection aad safety

measurEs are c,xpected to mitigate fire and

explosioa bazads. Firc detection and figbti.og

provisions will be available as per specified

nonns.

If you are using glass as wall
rratetial provides details and

specifications i1s[uding emissive

and thermal characteris tics,

Pagc - )3
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C.M.S.A.No.22 of 2019

IN THE HIGH COURT OF JUDICATURE AT MADRAS

DATED :  15.09.2020

CORAM :

THE HONOURABLE MR.JUSTICE N.KIRUBAKARAN
and

THE HONOURABLE MR.JUSTICE P.VELMURUGAN

C.M.S.A.No.22 of 2019

Subashini Thulasiram,
W/o.Thulasiram,
Rep. by her Power Agent E.Jayalakshmi,
W-195, 15th  Street, 3rd  Avenue,
Anna Nagar West Ext., Chennai 101.  ... Appellant

Vs

1.M/s.SPR & RG Constructions Pvt., Ltd.,
Rep. By its Directors Hitesh Kumar P.Kawad
& M.Surendranath
Present address:
M/s.SPR & RG Constructions Pvt. Ltd.,
Rep. by its authorised signatory Ragilaj,
No.1, Cooks Road, Perambur, Chennai 12.

2.CMDA, Thalamuthu Natarajan Maaligai,  
Gandhi Irwin Road, Egmore, Chennai 8.

3.The Commissioner, Greater Chennai Corporation, 
Ripon Building, Chennai.

1/47
http://www.judis.nic.in
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C.M.S.A.No.22 of 2019

4.State Level Environmental Impact Assessment Authority,
Tamil Nadu,
III Floor, Panagal Maaligai, 
No.1, Jeennis Road, Saidapet, Chennai 600 015. … Respondents

(R2 to R4 impleaded vide order of this Court dated 04.10.2019)

PRAYER  :  Appeal  to  set  aside  the  order  of  the  Tamil  Nadu  Real  Estate 

Appellate Tribunal dated 19.06.2019 made in Appeal 2 of 2019 reversing the 

order of the Adjudicating Officer, Tamil Nadu Real Estate Regulatory Authority, 

Chennai,  made  in  Sr.No.0002/2018  in  unnumbered  C.C.P.sr.No.___  of  2018 

dated 20.12.2018.

For Appellant :Mr.R.Singgaravelan, Senior counsel 
for Mr.Shahul Hameed

For Respondents :Mr.AR.L.Sundaresan (for R1)
Senior counsel

for Mr.E.Sathishkumar
Mrs.Karthikaa Ashok (for R3)

Standing counsel
Mr.J.Pothiraj (for R4)

Special Government Pleader

J U D G M E N T

(Judgment of the Court was delivered by N.KIRUBAKARAN, J )

Defrauding of purchasers,

2/47
http://www.judis.nic.in
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Deviation of approved plans, 

Violation of Rules and Regulations, 

Non provision of agreed amenities, 

Provision of inadequate amenities, 

Substandard construction and 

Over  exploitation  of  ground  water  etc.,  have  almost  become  normal 

nowadays  and  most  of  the  developers  and  promoters  are  misleading  and 

exploiting  the  purchasers  by  their  violations  and  negligence.   Unless  strict 

action  is  taken  against  these  erring  developers,  we  cannot  expect  orderly 

development of the town or city.  Violations will not only affect the purchasers 

but  also  affect  the environment.   Mostly  these erring builders/promoters  are 

having  connivance with the policy makers, officials, police force and muscle 

men and the gullible/innocent purchasers cannot raise their little finger against 

this kind of syndicate and they have become silent sufferers.  The collapse of 

multi-storied building at “Mugalivakkam village” itself is an infamous example. 

It would throw light upon how in utter violation of rules and regulation, most of 

3/47
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the buildings are being constructed affecting the common man and the planned 

development of urban areas.

2. Here is one such case before this Court, in which there are allegations 

of violation of rules and regulations, approved plan and attempt to wriggle out 

of the new RERA Act  by the 1st respondent/promoters.

3.The Appellant has purchased a flat from the 1st respondent and entered 

into a sale cum construction agreement on 27.11.2012.  The property is situated 

in New Survey Nos. 148/5A, 148/7A, 137/1 and 138/1, Karambakkam Village, 

Ambattur Taluk, Thiruvallur District.  The flat purchased bearing No.9131, 13th 

floor,  Block  No.9,  measuring  about  1592  sq.  ft.,  is  part  of  a  multi-storied 

building project known as “Osian Chlorophyll” and the proportionate undivided 

share of land is about 418 sq. ft.  The total cost of land is Rs.11,49,500/- was 

paid by the appellant/complainant.   A sum of Rs.81,85,380/- was to be paid 

towards cost of construction.  Out of the said amount the complainant already 

4/47
http://www.judis.nic.in

58



C.M.S.A.No.22 of 2019

paid  a  sum of  Rs.75,18,367/-  and  a  balance  sum of  Rs.6,67,013/-  is  being 

withheld  by  the  appellant  for  the  reason  that  the  respondent  should  get 

appropriate approvals from the authorities.  As per the sale cum construction 

agreement dated 27.11.2012, the possession of the flat  is  to be handed over 

within 36 months from 31.03.2012 (i.e.,) on or before 31.03.2015.

4.The first respondent assured that all the approvals for the construction 

had  been  obtained and construction  would  be  made  in  conformity  with  the 

approvals.  The  respondent  obtained  only  planning  permission,  but  the  prior 

environment  clearance  certificate  had  not  been obtained and the  completion 

certificate was not issued, as the project (Osian Chlorophyll) comes under the 

definition of “on-going project”.  Moreover there are legal proceedings pending 

before the authorities and the possession of the flat has not been handed over as 

per the terms of the agreement.  The 1st respondent by email dated 15.07.2015 

sought  for  extension  of  time  for  handing  over  possession  assuring  that  the 

5/47
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completion certificate would be obtained and thereafter possession would be 

handed over by 15.12.2015.

5.Inspite  of  such  assurance,  no  clearance  had  been  obtained  in 

compliance with Section 14 of the Real Estate (Regulation and Development) 

Act,  2016.   Moreover,  the respondent  has  not  registered the project  as  it  is 

coming under the definition of on-going project as defined in Rule 2 (h) of the 

Tamil  Nadu Real  Estate  (Regulation  and Development)  Rules  2017.  As  the 

construction has not been done after obtaining approvals and the possession has 

not been handed over as per clause 8 of the sale cum construction agreement, 

the appellant filed an application before Adjudicating Officer, Tamil Nadu Real 

Estate Regulatory Authority seeking withdrawal from the project.  Infact, after 

construction was started, the respondent made an application to the State Level 

Environmental Impact Assessment Authority for environment clearance only on 

12.06.2013.  Further the respondent was prohibited from making any further 

6/47
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construction  by  the  authority  and  a  letter  of  undertaking/apology  from  the 

respondent has been given to that effect.  

6.Since the undertaking given by the respondent was violated by making 

construction  and  completing  the  same  without  environmental  clearance,  the 

Tamil Nadu Pollution Control Board filed criminal complaint in CC.No.56/2014 

on the file of Judicial Magistrate, Ambattur and the same is pending.  

7.Meanwhile there  were proceedings with regard to the environmental 

clearance before the National Green Tribunal,  New Delhi in OA.No.37/2015 

and  OA.No.213/2014.   The  Tribunal  quashed  the  official  memorandum 

confirming  the  order  of  State  Level  Environmental  Impact  Assessment 

Authority de-listing the application for environmental clearance.  In view of the 

above decision, the appellant opted for withdrawing from the project.  Hence, 

the appellant issued lawyers notice demanding money paid by her and reply 

dated 21.05.2018 was issued by the respondent  asking the appellant  to  take 

7/47
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possession of the flat.  In the absence of environmental clearance certificate the 

whole  construction  has  become  illegal  and  therefore,  the  appellant  filed 

complaint before the Authority seeking direction to the 1st respondent to pay a 

sum  of  Rs.20,00,000/-  as  compensation  together  with  interest  at  24% from 

31.03.2015 as per Section 18(3), Section 14 for violation of sanctioned plan and 

approval  and  Section  19(1)  of  the  Tamil  Nadu  Real  Estate  (Regulation  & 

Development) Act 2016 for not providing the information as to the status of the 

environmental clearance.

8.The  said  complaint  was  filed  in  SR.No.002/18  and  preliminary 

objections  regarding  maintainability  have  been  raised  by  the  1st respondent 

stating  that  Rule  2(h)(ii)  of  Tamil  Nadu  Real  Estate  (  Regulation  and 

Development )  Rules 2017, excludes those projects in Chennai Metropolitan 

area for which an application for completion certificate has been filed prior to 

the  date  of  notification  of  the  Rules.   According  to  them,  the  project  was 

completed on 03.05.2017 and application for  completion certificate  with the 
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CMDA was  filed  on  29.05.2017  and  completion  certificate  was  granted  by 

CMDA on 06.09.2018.  Hence,  the project  is  a completed project  as on the 

notification of the Rules viz., 22.06.2017 and it would not fall under the ambit 

of RERA.

9.The Authority after hearing both the parties found that as on the date of 

commencement of the RERA Act on 01.05.2017, the respondent did not file 

application for completion certificate to the CMDA and therefore, the project is 

an on going project and that the respondent has to register under the RERA Act 

and that the Authority gets jurisdiction over the project, irrespective of the fact 

that whether it is registered or not.  Hence the Adjudicating Officer rejected the 

preliminary objection and directed the complaint to be registered by order dated 

20.12.2018.  

10.Aggrieved over  the  said  rejection  of  the  preliminary objection,  the 

respondent filed appeal No.2/19 before the Tamil Nadu Real Estate Appellate 
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Tribunal under Section 44 of the RERA Act.  After hearing all the parties the 

Tribunal raised three points for consideration and held that 

1. The environmental clearance is mandatory for 1st respondent's project.

2. Mere procedural  violation of  the 1st respondent  viz.,  non obtaining of 

environmental  clearance,  relieved the 1st respondent's  project  from the 

concept of on-going projects, as the Government took penal action for the 

absence of environmental clearance and granted a clean chit by issuing 

the certificate on 27.06.2018

3. The  construction  was  completed  on  03.05.2017  itself  and  applied  for 

completion certificate on 29.05.2017 whereas the Tamil Nadu Real Estate 

Rules  came into  force  on  22.06.2017.   Therefore,  even before  RERA 

rules came into force, the appellant applied for completion certificate and 

the delay in issuing the completion certificate may not be the fault of the 

1st respondent and the CMDA  cannot find fault with the respondent that 

the  construction  is  not  completed  or  not  complied  with  the  approval. 

Further as per Rule 2(h)(ii) of the Tamil Nadu RERA Rules, there is an 
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exemption for the 1st respondent's project  as the respondent completed 

the project on 03.05.2017 and the first respondent applied for completion 

certificate  on  29.05.2017.   Hence,  when  the  rule  came  into  force  on 

22.06.2017, the project  is  a completed project  and it  comes under the 

exempted category as per the above rules.  The project is not an ongoing 

project and invocation of Sections 71, 79 and 88 of the RERA Act by the 

Adjudicating Officer is unwarranted and set aside the order and allowed 

the  appeal.   Against  the  said  allowing of  the  appeal  only  the  present 

Appeal has been filed.

11.Heard Mr.R.Singgaravelan, learned senior counsel appearing for the 

appellant;  Mr.AR.L.Sundaresan,  learned  senior  counsel  appearing  for  the  1st 

respondent; Mrs.Karthika Ashok, learned counsel appearing on behalf of the 3rd 

respondent and Mr.J.Pothiraj, learned Special Government Pleader for the 4th 

respondent.
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12.This  Court  frames the following substantial  questions of  law to be 

decided in the appeal:

(1)Whether  the  appellate  authority  right  in  holding  that  the  

project was completed as early as on 03.05.2017 and the project  

would not be ongoing project as there is an exemption under Rule  

2(h)(ii)  of  the  Tamil  Nadu  Real  Estate  (Regulation  and  

Development) Rules which came into force on 22.06.2017?

(2)Whether the Appellate Authority's finding that the construction  

was completed on 03.05.2017 especially when the RERA Act came  

into force on 01.05.2017 is not perverse?

(3)Whether  the  Tamil  Nadu  Real  Estate  (Regulation  and  

Development)Rules  which  came  into  force  on  22.06.2017  and  

inconsistent  with  the  RERA  Act  could  give  exemption  to  the  

respondent’s project under the definition of on-going project?

Though three substantial questions of law are there, all would raise the same 

point whether the 1st respondent's project could be called as ongoing project or 

otherwise and the exemption under Rule 2(h)(ii) could be given.  All the learned 

counsels argued on the above questions of law.
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13.Mr.R.Singgaravelan, learned senior counsel appearing on behalf of the 

appellant  would  submit  that  the  project  cannot  be  called  as  a  “completed 

project”,  in  the  absence  of  the  environmental  clearance  certificate  from the 

appropriate authorities which was obtained only on 27.06.2018 much after the 

act came into force viz., on 01.05.2017; The Tamil Nadu RERA Rules cannot 

over reach the main Act and the Act alone would prevail over the Rules;  As per 

Section 3 of the Act, prior registration of Real Estate Project is not necessary if 

the promoter has received the completion certificate prior to the commencement 

of  the  Act  whereas  Rule  2(h)(ii)   gives  exemption  for  ongoing  project,  if 

developer has applied for the completion certificate;  The said Rule is contrary 

to or in violation of the parent act under Section 3.  Therefore, the contention of 

the first respondent which has been accepted by the Tribunal that Rule 2(h)(ii) 

of the Rules giving exemption from terming the project as ongoing project as 

the promoter has applied for completion certificate as early as on 29.05.2017 

after completing the construction on 03.05.2017, is perverse and has to be set 
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aside.   Secondly,  he  would  submit  that  in  the  absence  of  environmental 

clearance certificate, the construction itself should not have been commenced. 

When such is the position, the Tribunal committed an error in accepting the 

contention of the respondent’s case that the respondent completed the project as 

early as on 03.05.2017 and applied for completion certificate 29.05.2017 and 

got  the  completion  certificate  on  06.09.2018.   In  fact,  the  environmental 

clearance  certificate  was  only  obtained  on  27.06.2018.   Hence  the  entire 

construction is illegal.  

14.In  view  of  the  above  contentions,  Mr.R.Singgaravelan  would  also 

submit that the project cannot be called as “completed project” and it would 

come under the definition of “ongoing  project” as per rule 2(h)(ii) of Tamil 

Nadu RERA Rules, 2017.  Hence, the complaint filed by the appellant before 

the authority is maintainable; The well-considered order of the authority should 

not  have been set aside by the appellate authority giving erroneous reasons. 

Hence, he seeks for allowing of the Appeal.  
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15.However, Mr.AR.L.Sundaresan, learned senior counsel appearing on 

behalf of the 1st respondent would submit that the Tribunal rightly came to the 

conclusion that the construction was over on 03.05.2017 and the 1st respondent 

applied for completion certificate on 29.05.2017.  Hence, Rule 2(h)(ii) of the 

Tamil Nadu RERA Rules gives exemption to the 1st respondent’s project from 

terming it as “On-going project”.  Therefore, the Tribunal was right in allowing 

the appeal.  

16.The first respondent would further submit that there is no complaint 

by the authorities that the construction has been done in violation of any of the 

approvals;  For non-obtaining of environmental clearance certificate that the 1st 

respondent has been proceeded with by filing criminal complaint by the Tamil 

Nadu Pollution Control Board before Judicial Magistrate Court, Ambattur and 

that was taken note of by the competent authority; The issue of environmental 

clearance certificate is only a procedural violation committed by the respondent 

15/47
http://www.judis.nic.in

69



C.M.S.A.No.22 of 2019

for which criminal actions has already been taken; The Government after new 

notification absolved the defects of the 1st respondent and granted a clean chit 

and granted environmental  clearance certificate which itself  would ratify the 

acts done by the 1st  respondent;   Only after due compliance, environmental 

clearance certificate was issued;  Moreover, the appellant's sister had already 

taken possession and the appellant was also offered possession after completion 

of construction on 03.05.2017 and therefore, the project cannot be deemed to be 

an ongoing project.  Hence he would seek dismissal of the appeal.

17.There is no dispute with regard to entering into sale cum construction 

agreement dated 27.11.2012 for the purchase of a flat measuring to an extent of 

1592  sq.  ft.  with  undivided  share  of  land  418  sq.  ft.  and  payment  of 

Rs.11,49,500/- and Rs.75,18,367/-,  except the balance of Rs.6,67,013/- to be 

paid by the appellant.   The flat  was supposed to be handed over within 36 

months from 31.03.2012 (i.e.,) on or before 31.03.2015.
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18.The  main  contention  of  the  appellant  is  that  though  the  first 

respondent  promised  that  the  construction  would  be  made  after  getting 

appropriate approvals and clearances from the appropriate authorities, there was 

no  environmental  clearance  certificate  obtained  by  the  respondent.   In  the 

absence of  any environmental clearance from the appropriate authorities and 

non-obtaining of completion certificate from CMDA, the project should be held 

as  ongoing  project  and  therefore,  the  1st respondent  has  to  apply  under  the 

RERA Act  and  get  registered  and  the  appellant  is  entitled  to  maintain  the 

application  for  compensation  before  the  Adjudicating  Officer  invoking  the 

provisions of the Act.  

19.To understand the issue involved in this case, it is appropriate to note 

the following facts.

(i) The RERA Act came into force on 01.05.2017.

(ii)The Tamil Nadu Real Estate (Regulation & Development) Rules came 

into force on 22.06.2017.

(iii)According  to  the  1st respondent,  the  project  was  completed  on 

03.05.2017.
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(iv)The first respondent applied for completion certificate on 29.05.2017.

(v)Environmental clearance certificate was obtained on 27.06.2018.

(vi)Completion Certificate from CMDA was obtained on 06.09.2018.

The above material dates are very important to decide the issue involved 

viz., whether the 1st  respondent's project is an on-going project or not.

 

20.The object of RERA Act is stated as follows:

“An  Act  to  establish  the  Real  Estate  Regulatory  Authority  for  

regulation and promotion of the real estate sector and to ensure  

sale of plot, apartment or building, as the case may be, or sale of  

real estate project, in an efficient and transparent manner and to  

protect the interest of consumers in the real estate sector and to  

establish an adjudicating mechanism for speedy dispute redressal  

and also to establish the Appellate Tribunal to hear appeals from  

the decisions,  directions or orders of  the Real  Estate Regulatory  

Authority and the adjudicating officer and for matters connected  

therewith or incidental thereto.”

Since many Promoters and developers have been illegally indulging in unethical 

practices, the consumers are put to unnecessary harassment, apart from lack of 

transparency involving the transaction, the Act has been passed.  
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Section 2(q) of the Act speaks about “completion certificate” which is 

extracted as follows:

“(q)“completion certificate” means the completion certificate, or  

such other  certificate,  by whatever  name called,  issued by the  

competent  authority  certifying  that  the  real  estate  project  has  

been developed according to the sanctioned plan, layout plan and  

specifications, as approved by the competent authority under the  

local laws;”

Section 3 of the Act gives the details about the prior registration of Real 

Estate  Project  with  Real  Estate  Regulatory  Authority  and  is  extracted  as 

follows:

“Section  3:  Prior  registration  of  real  estate  project  with  Real  

Estate Regulatory Authority.

(1) No promoter shall  advertise, market,  book, sell  or offer for  

sale,  or  invite  persons  to  purchase  in  any  manner  any  plot,  

apartment  or  building,  as  the  case  may  be,  in  any  real  estate  

project or part of it, in any planning area, without registering the  
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real  estate  project  with  the  Real  Estate  Regulatory  Authority  

established under this Act:

Provided  that  projects  that  are  ongoing  on  the  date  of  

commencement  of  this  Act  and  for  which  the  completion  

certificate  has  not  been  issued,  the  promoter  shall  make  an  

application to  the Authority  for  registration of  the said project  

within a period of three months from the date of commencement of  

this Act:

Provided  further  that  if  the  Authority  thinks  necessary,  in  the  

interest of allottees, for projects which are developed beyond the  

planning  area  but  with  the  requisite  permission  of  the  local  

authority, it may, by order, direct the promoter of such project to  

register with the Authority, and the provisions of this Act or the  

rules  and  regulations  made  thereunder,  shall  apply  to  such  

projects from that stage of registration.

(2)  Notwithstanding  anything  contained  in  sub-section  (1),  no  

registration of the real estate project shall be required

(a) where the area of  land proposed to be developed does not  

exceed five hundred square meters or the number of apartments  

proposed to be developed does not exceed eight inclusive of all  

phases:

20/47
http://www.judis.nic.in

74



C.M.S.A.No.22 of 2019

Provided  that,  if  the  appropriate  Government  considers  it  

necessary,  it  may,  reduce  the  threshold  below  five  hundred  

square  meters  or  eight  apartments,  as  the  case  may  be,  

inclusive of all phases, for exemption from registration under  

this Act;

(b) where the promoter has received completion certificate for a  

real estate project prior to commencement of this Act;

(c)  for  the  purpose  of  renovation  or  repair  or  re-development  

which  does  not  involve  marketing,  advertising  selling  or  new  

allotment of any apartment, plot or building, as the case may be,  

under the real estate project.”

From the  above it  is  very  clear  that  prior  registration  is  the  rule  and 

exemption is given in Section 3(2) and three circumstances under which no 

registration is necessary.  Section 3(2)(b) of the Act is relevant for the purpose 

of this case viz., when the promoter has received completion certificate for a 

real  estate  project  prior  to  the  commencement  of  the  Act,  then  there  is  no 

necessity for the promoter to get registration of the real estate project with the 

Real  Estate  Regulatory  Authority.  The  Act  came  into  force  on  01.05.2017. 
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Therefore, to get exemption from registration invoking Section 3(2)(b) of the 

Act,  the  promoter  should  have  received  the  completion  certificate  as  on 

01.05.2017.

21.In this case, the 1st respondent applied for completion certificate on 

29.05.2017 only, whereas the Act came into force much before on 01.05.2017. 

If the respondent had already applied and obtained completion certificate as on 

01.05.2017,  there  is  no  necessity  for  the  1st respondent  to  get  the  project 

registered  with  the  Authority.  However,  the  facts  would  reveal  that  the 

respondent  applied  only  on  29.05.2017  and  obtained  the  certificate  on 

06.09.2018. Hence, the respondent's contentions that his project is a completed 

project and the 1st respondent need not register under the Act are liable to be 

rejected.  

22.The only contention of the 1st respondent is that as per rule 2 (h) (ii) of 

the Tamil Nadu RERA Rules 2017, which has come into force on 22.06.2017 an 
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exemption  is  given  and  the  1st respondent's  project  cannot  be  called  as  an 

ongoing project. Rule 2(h)(ii) of the Tamil Nadu RERA Rules 2017 is extracted 

as follows:

“(ii)the  projects  in  Chennai  Metropolitan  Area  for  which  

application for completion certificate has been filed with Chennai  

Metropolitan  Development  Authority  subject  to  furnishing  

certificate  from  the  architect/licensed  surveyor/structural  

engineer  associated  with  the  project  to  the  effect  that  all  the  

buildings in the projects have been structurally completed i.e., all  

the columns, beams and slabs have been erected, supported with  

photographs.  Chennai Metropolitan Development Authority will  

issue, completion certificate for those projects in compliance with  

Completion  Certificate  norms  prescribed.   In  Completion  

Certificate filed cases, if the Completion Certificate is rejected by  

Chennai  Metropolitan  Development  Authority  for  violation  of  

norms,  such  projects  will  be  intimated  to  the  Real  Estate  

Regulator Authority and will be bound for registration with Real  

Estate  Regulatory  Authority.   The  details  of  all  projects  where  

Completion Certificate application has been filed with Chennai  

Metropolitan Development Authority prior to notification of these  
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rules will be disclosed to the public by publishing the list of all  

such  projects  on  the  website  of  Chennai  Mentropolitan  

Development  Authority  and  Real  Estate  Regulatory  Authority  

immediately after notification of these rules. ”

23.A reading of the above rule would reveal that as on commencement of 

the  Act,  if  the  completion  certificate  is  applied  for  the  project  in  Chennai 

Metropolitan  Area,  it  cannot  be  called  as  ongoing  project  and  there  is  no 

necessity for Registration under the Act. As explained above the Act came into 

force  on  01.05.2017  whereas  the  1st respondent  applied  for  completion 

certificate  on  29.05.2017.  Therefore,  even  Rule  2(h)(ii)  of  the  Tamil  Nadu 

RERA Rules 2017, does not come to the aid of the respondent. The exemption 

has been given only for those who have already applied or unable to get the 

completion  certificate  in  view  of  the  administrative  or  so  many  reasons 

attributable to the authorities.  The said exemption is sought to be employed 

wrongly by the 1st respondent and the same has  been accepted by the Tribunal 

erroneously. 
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24.As  rightly  pointed  out  by  the  learned  senior  counsel  appearing  on 

behalf of the appellant, it is well settled law that the parent Act will prevail over 

the rules and there cannot be any rules contrary to Act.  Assuming that Rule 

2(h)(ii) gives some relief to the 1st respondent, it is in contrary to Section 3 of 

the Act.  When the Act has come into force on 01.05.2017, the first respondent 

should  have  complied  with.   The  principle  that  the  subordinate  legislation 

cannot be in violation of  the Act is  supported by following decisions of the 

Apex Court:

1.Ramesh Mehta Vs. Sanwal Chand Singhvi reported in 2004 (5) SCC 409. 

2.Global Energy Ltd., Vs. Central Electricity Regulation Commission reported 

in (2009) 15 SCC 570.

The State Government Rule 2(h)(ii) is contrary to Section 3 of the Act 

and therefore the first respondent cannot take advantage of the same and claim 

exemption from registration.
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25.The  Tribunal  relied  upon  definition  of  “completion  certificate”  as 

“ongoing project” has not been defined in the Act. The “completion certificate” 

provision is extracted as follows:

“Section  3(2)(b)  where  the  promoter  has  received  completion  

certificate for a real estate project prior to commencement of this  

Act”

Even the completion certificate could be issued only when the Real Estate 

Project  has  been  developed  according  to  the  sanctioned  plan,  layout  plan, 

specifications as  approved by the competent  authority.  Assuming that  the 1st 

respondent  completed  the  project  allegedly  on  03.05.2017  and  applied  for 

completion certificate on 29.05.2017, whether that application for completion 

certificate  can  be  deemed  to  be  a  proper  complete  application  for  getting 

completion  certificate  is  to  be  seen.  Application  for  completion  certificate 

should  give  the  details  as  to  how  the  construction  has  been  made  as  per 

sanctioned plan, lay out plan and specifications as approved by the competent 

authority  whereas  it  is  admitted  by  the  1st respondent  themselves  that 

environmental clearance certificate was only obtained on 27.06.2018 proving 

that the application for completion certificate itself is incomplete and improper. 

It  is clear that based on incomplete and improper application, environmental 
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clearance certificate has been obtained by the 1st respondent "somehow" and 

hence environmental clearance itself is invalid.

26.The  importance  of  environmental  clearance  certificate  could  be 

understood  by  reading  the  Central  Government  notification  and  further 

clarification  dated  14.09.2006  which  speaks  about  necessity  to  obtain 

environmental clearance certificate  before commencement of any new project 

which reads as follows:

“Published  in  the  Gazette  of  India,  Extraordinary,  Part-II  and  

Section-3, sub section (ii), Ministry of Environment, Forests, New 

Delhi – Notification dated 14th September, 2006.

S.O.1533 whereas, a draft notification under sub-rule (3) of rule 5  

of the Environment (Protection) Rules, 1986 for imposing certain  

restrictions and prohibitions on new projects or activities, or on  

the expansion or modernization of existing projects or activities  

based on their potential environmental impacts as indicated in the  

Schedule to the notification, being undertaken in any part of India,  

unless  prior  environmental  clearance  has  been  accorded  in  

27/47
http://www.judis.nic.in

81



C.M.S.A.No.22 of 2019

accordance with the objectives of National Environment Policy as  

approved  by  the  Union  Cabinet  on  18th  May,  2006  and  the  

procedure specified in the notification, by the Central Government  

or  the  State  or  Union  territory  level  Environment  Impact  

Assessment  Authority  (SEIAA),  to  be  constituted  by  the  Central  

Government  in  consultation  with  the  State  Government  or  the  

Union Territory Administration concerned under sub-section (3) of  

section3 of the environment (Protection) Act, 1986 for the purpose  

of  this  notification,  was  published  in  the  Gazette  of  India,  

Extraordinary,  part  II,  section  3,  sub-section  (ii)  vide  number  

S.O.1324(e) dated the 15th September 2005 inviting objections and  

suggestions from all persons likely to be affected thereby within a  

period  of  sixty  days  from the  date  on  which  copies  of  Gazette  

containing  the  said  notification  were  made  available  to  the  

public.”

In the above said notification further clarification in  page no.6  

which is as follows:

“2. Requirement of prior environmental clearance: The following  

projects or activities shall require prior environmental clearance  

from the concerned regulatory authority  which shall  hereinafter  

referred  to  be  as  the  Central  Government  in  the  Ministry  of  
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Environment and Forests for matters falling under category 'A' in  

the  schedule  and  at  State  level  the  State  Environment  Impact  

Assessment Authority (SEIAA) for matters falling under category  

'B'  in  the  said  schedule,  before  any  construction  work  or  

preparation of land by the project management except for securing  

the land, is started on the project or activity:

i.  All  new  projects  or  activities  listed  in  the  schedule  to  this  

notification;

2.Expansion and modernization of existing projects listed in the  

schedule to this notification with addition of capacity beyond the  

limits  specified  for  the  concerned  sector,  that  is,  projects  or  

activities which cross the threshold limits given in the schedule,  

after expansion or modernization;

3.Any change in product – mix in an existing manufacturing unit  

included in schedule beyond the specified range.”

The above notification prohibits any new project without getting clearance from 

the  appropriate  Authorities.  It  is  stated  by  the  1st respondent  that  the  1st 

respondent applied for environmental clearance certificate on 28.01.2011. It is 

evident  from   environmental  clearance  letter  issued  by  Member  Secretary 

29/47
http://www.judis.nic.in

83



C.M.S.A.No.22 of 2019

SEIAA  –  Tamil  Nadu  dated  27.06.2018  that  1st respondent  admitted  the 

construction activities have already been started without obtaining mandatory 

prior environmental clearance certificate from the competent authorities. The 

said paragraph 6 in sub para (ii) of the letter as relied upon by the Appellate 

Tribunal in paragraph 11 is extracted as follows:

“The project proponent in his letter dated 1.7.2013 furnished the  

letter  of  apology  /  commitment  duly  resolved  by  the  Board  of  

Directors  for  the  violation  of  EIA  Notification,  2006,  as  the  

construction  activities  have  already  been  started  without  

obtaining the mandatory prior environmental clearance from the  

competent  authority  received by SEIAA-TN on 13.7.2013.   The  

letter  of  apology  furnished  by  the  project  proponent  was  

forwarded to Government of Tamil Nadu, Environment & Forest  

Department to initiate credible action against violation committed  

by project proponent in this office letter No.SEIAA-TN/F.433/2011  

dated 19.7.2013.”
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Admittedly, when the construction was started, there was no mandatory prior 

environmental  clearance  obtained  by  the  respondent  from  the  competent 

authority.

27.The non-obtaining of prior environmental clearance and obtaining of 

clearances only on 27.06.2018 after the completion of the project on 03.05.2017 

as  contended  by  the  first  respondent,  would  definitely  make  the  first 

respondent's  application  for  completion  certificate  made  on  29.05.2017  as 

incomplete certificate.   In the eye of  law, it  cannot be called as a complete 

application for completion certificate in order.  Therefore, the reliance of the 1st 

respondent on application dated 29.05.2017, for completion certificate loses its 

ground, even though the respondent is supported by Rule 2 (h) of Tamil Nadu 

RERA Rules.

28.The Tribunal committed a grave error in observing that the procedural 

violation of  the 1st respondent  is  only with regard to  the commencement  of 
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construction during pendency of  the application for  environmental  clearance 

certificate  and the  same is  liable  to  be  set  aside.  When the  environmental 

clearance  certificate  is  mandatory  as  per  the  above  notification  dated 

14.09.2006, it cannot be called procedural violation and the violation goes to the 

root of the matter which makes the entire construction as illegal.  Obtaining of 

post facto clearance would not legalize the construction of the 1st respondent. 

The very purpose of obtaining of environmental clearance certificate is to see 

that the construction does not cause any environmental disturbance.   The very 

fact  of  obtaining environmental  clearance certificate  on 27.06.2018 after  the 

construction  was  over  on  03.05.2017,  which  has  been  referred  to  in  the 

clearance certificate itself, would speak volumes about the manner in which the 

authority  has  given  the  certificate.   The  environmental  authorities  are  not 

established to give post facto certificate and the duty of the authority is to see 

that  the  proposed  construction  would  cause  any  disturbance  or  any 

environmental  damage  would  be  caused.   There  is  no  justification  for  the 

authorities in giving environmental clearance certificate which is required to be 
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obtained before the commencement of construction, when the construction was 

over.   It  is  like  playing of  music  which  is  supposed to  be  done during the 

marriage is conducted, after the marriage was over.  There is a failure on the 

part of State Level Environmental Impact Assessment Authority in giving the 

certificate.  

29.Merely because the authorities have initiated criminal proceedings for 

failure  to  obtain  mandatory  environmental  clearance  certificate  from  the 

competent authority by filing criminal case before Judicial Magistrate Court, 

Ambattur  could  not  condone  non obtaining  of  environmental  clearance 

certificate.  

30.The authority relied upon the apology letter given on 01.07.2013 by 

the 1st respondent for violation of EIA notification, 2006, that apology cannot in 

any  way  be  relied  upon  to  give  the  post  facto  environmental  clearance 

certificate.  Having given a finding in paragraph 12 of the impugned order that 
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there is a clear violation of EIA notification, 2006 by the 1st respondent, the 

Tribunal ought not have found that it is only procedural violation with regard to 

the  commencement  of  construction,  pending  environmental  clearance. 

Therefore,  the  findings  given  by  the  Tribunal  that  environmental  clearance 

certificate ratifying the actions of 1st respondent are set aside.  

31.Merely because the appellant’s sister took possession the property and 

occupied the flat and the appellant was offered flat to take possession, it will not 

absolve the respondent’s responsibilities and duties cast upon it as a developer 

to develop the property as per law after getting approvals and clearances.  The 

observation/finding  of  the  Tribunal  that  issuing  of  environmental  clearance 

certificate  after  initiating  penal  action  for  procedural  violation  amounts  to 

leaving  the  1st respondent  project  from  the  concept  of  'ongoing  project'  is 

contrary  to  law.   The  completion  of  the  project  on  03.05.2017  allegedly 

admitted by the appellant in any way would not support the respondent’s case as 
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even on 03.05.2017, there was no clearance.  In the absence of environmental 

clearance, the whole construction would become illegal. 

32.The Tribunal relied upon the statement of the appellant that appellant’s 

sister  had  occupied  the  flat  and  the  appellant  admitted  the  completion  of 

construction  on  03.05.2017,  and  all  these  actions  were  done  even  before 

applying for  completion certificate.  Without obtaining completion certificate, 

the  1st respondent  cannot  offer  or  put  the  purchasers  into  possession  of  the 

property.  Therefore, the said observations of the Tribunal are liable to be set 

aside.  The findings of the Tribunal that  the 1st respondent completed real estate 

project  and  applied  for  completion  certificate  before  commencement  of  the 

Rules on 22.06.2017 and in conformity with the Section 2(z)(n) of the RERA 

Act  have  to  be  set  aside for  the simple reason that  Rule  2(h)(ii)  should be 

employed only by those developers who applied for completion certificate on 

the  date  of  commencement  of  the  Act  on  01.05.2017  whereas  the  first 
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respondent applied for completion certificate on 29.05.2017 after the Act came 

into force.

33.It is also brought to the notice of this Court by Mr.R.Singgaravelan the 

learned senior counsel appearing on behalf of the appellant that after obtaining 

environmental clearance certificate dated 27.06.2018, an application for revised 

completion certificate has been applied on 23.07.2018 and thereafter revised 

completion certificate has been issued on 06.09.2018. He would point out that 

as per the original planning permission dated 20.07.2012, 950 dwelling units 

were permitted to be constructed.  The said construction was alleged to have 

been completed on 03.05.2017.  However, thereafter first respondent applied for 

revised approval plan on 20.07.2018 for dwelling units of 1050 and revised plan 

was also given on the same day viz., 20.07.2018.  According to him, without the 

knowledge  of  the  purchasers  and contrary  to  the  planning permission  dated 

20.07.2012 issued by CMDA and building permission dated 20.07.2012 issued 

by Corporation of Chennai, violating the rights of the purchasers.   
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34.However,  the  learned  senior  counsel  appearing  on  behalf  of  the 

respondent would submit that the application for revised plan has been applied 

and  thereafter  only  a  revised  completion  certificate  was  obtained  and 

application for revised completion certificate was  submitted on 23.07.2018 and 

completion certificate was obtained on 06.09.2018.  Therefore, everything has 

been done according to law.

35.It  is  seen  from  the  records  especially  application  for  revised 

completion  certificate  dated  23.07.2018  filed  by  the  respondent,  it  is  stated 

planning permission for the construction of 950 dwelling units was obtained on 

20.07.2012.   Once the plan has been approved and the building permit  was 

given  for  construction  of  950  dwelling  units  and  sale  cum  construction 

agreement was entered into between the 1st respondent and the purchasers, the 

1st respondent cannot unilaterally without notice to the purchasers increase the 

dwelling units from 950 to 1050.  It would certainly violate the rights of every 
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purchaser as undivided share in the land would get reduced by increasing the 

dwelling units from 950 to 1050.  The said action is illegal.  Moreover even as 

per  the  averments  of  the  1st respondent,  the  building  was  completed  in  all 

aspects as on 03.05.2017 and they themselves applied for completion certificate 

on 29.05.2017.  

36.The letter dated 23.07.2018 is extracted in its entirety:

“We had obtained planning permission for the above construction  

vide reference-1 cited above for an FSI area of 1,16,382.00 Sqm  

with 950 dwelling units and building permit from greater Chennai  

corporation vide reference-2 cited above:

Subsequently we had applied for revised planning permission vide  

reference-3 cited above with a lesser FSI area of 1,13,465.26 Sqm  

but increase in no. of dwelling units to 1050.  The DC advice was  

issued in letter no.C3(N)10839/2014 dated 09-09-2016.

Even though the construction of building as per the revised plan  

was  completed  in  all  respects  prior  to  31-05-2017  for  1050  

dwelling units, we had applied for completion certificate for 950  

dwelling units as per the earlier approved plan on 31-05-2017.
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Now we have obtained planning permission for the revised plan  

vide reference-4 cited above and request you to issue completion  

certificate for 1050 dwelling units as per the revised approval”

It is also clear from the above letter, that the  1st  respondent applied only 

for completion certificate on 30.05.2017 and they have not applied for revised 

planning  permission  as  falsely  stated  by  them  in  that  letter.   Though  they 

referred in the reference item No.3 as completion certificate in application dated 

30.05.2017, they deliberately and mischievously  in the body of the letter stated 

that they applied for planning permission vide reference No.3 cited.  It would go 

to show that there is no application for revised planning permission at all.  

37.In the same letter, the revised planning permission is said to have been 

obtained on 20.07.2018, especially when the entire construction was completed 

as on 03.05.2017.  There is no question of getting a revised planning permission 

on 20.07.2018, especially when the construction itself admittedly was over on 

03.05.2017.
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38.The appellant filed a copy of the revised planning permission dated 

20.07.2018  wherein  it  is  stated  in  reference  No.24  as  the  respondent’s 

application dated 19.07.2018.  Therefore, it is evident that the  1st respondent 

applied for revised approved plan only on 19.07.2018.  On the very next day, 

they  obtained  revised  plan  on  20.07.2018.  This  also  would  go  to  prove 

connivance between the CMDA and the developer.  It is not known as to how 

without making spot inspection, revised plan has been given.  

39.When  the  application  for  revised  approved  plan  was  filed  on 

19.07.2018 as evident from the CMDA revised approval dated 20.07.2018, it is 

not  known as to how in paragraph 3 of the letter dated 23.07.2018, the  1st 

respondent stated that construction of the building as per the revised plan was 

completed in all aspects  prior to 31.05.2017 for 1050 dwelling units.

40.Assuming  for  a  moment  that  the   1st respondent  completed 

construction of 1050 dwelling units prior to 31.05.2017, the application dated 
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29.05.2017 for completion certificate made by the 1st  respondent is false.  If 

really  1050  dwelling  units  were  completed,  contrary  to  the  plan,  the  1st 

respondent cannot apply for completion certificate stating that the 1st respondent 

completed the construction as per the approved plan.  Therefore, the original 

application dated 29.05.2017 for completion certificate cannot be called as an 

proper application for completion certificate as it  contains false informations 

that  they completed the construction as per the original planning permission 

which authorized the 1st respondent to construct only 950 dwelling units.

41.The above facts would also show that there is no regular inspection by 

the CMDA or Corporation officials while the construction is going on to verify 

as  to  whether  the  construction  is  made as  per  the  planning  permission  and 

building  permit.   The  concerned  officials  who  are  responsible  have  to  be 

proceeded with.   Therefore,  the  details  given in  the  original  application  for 

completion certificate dated 29.05.2017 are false and action has to be taken 

against  the  developer  for  cheating  the  original  purchasers  as  well  as  try  to 
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mislead  the  authorities  by  giving  false  documents  as  stated  in  letter  dated 

29.05.2017 which are as follows:

“1) Completion certificate application in the prescribed format  

(Part I, Part  II, Part III).

2) Declaration by the applicant and Architect in the prescribed  

format.

3) Attested copy of the following

a) CMDA approved plan and letter attested

b) Planning permit issued by CMDA

c) Building permit issued by local body

d)  Receipt  of  remittance  towards  Infra  Structure  and  

Amenities charges

e) Receipt of remittance towards security deposit

4) As on site plan

5) Photographs of the building

6) Form of Supervision – CC1

7) Form of Completion Certificate – CC2

8) Form for Undertaking by Architect – CC3

9) DF & RS Fire Compliance Certificate

10) Change of Architect Letter
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11) Change in Structural Consultant Letter

12) OSR & ROAD Gift Deed Documents.

13) Structural Stability Certificate.”

42.Though the original authority passed orders regarding maintainability 

of  the  complaint  filed  by  the  appellant  holding  that  the  complaint  is 

maintainable, the Regulatory Authority on Appeal by the 1st respondent went 

into finer details giving finding with regard to the merits of the case.  Therefore, 

this Court is compelled to go into the issue and reverse the judgment of the 

Tribunal, giving positive finding in favour of the appellant.

43.Therefore, the substantial questions of law are answered in favour of 

the appellant and against the respondent and the order of the Tribunal is set 

aside holding that

(i) As  on  the  date  of  the  commencement  of  the  Act  on  01.05.2017,  the  1st 

respondent  has  not  applied  for  completion  certificate  and  therefore,  the  1st 

respondent project is an ongoing project".
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(ii) The respondent cannot take shelter under Rule 2(h)(ii) of the Tamil Nadu 

RERA  Rules  stating  that  the  1st respondent  has  applied  for  completion 

certificate on 29.05.2017 as Rule give an exemption only to the developers who 

applied for completion certificate on or before 01.05.2017.

(iii) According  to  the  1st  respondent  the  entire  project  was  completed  on 

03.05.2017 whereas  the 1st  respondent  applied for  completion certificate  on 

29.05.2017.

(iv) After completion of the project on 03.05.2017, the 1st respondent applied 

for revised approval plan on 20.07.2018 for dwelling units of 1050, altering the 

original dwelling units of 950 and revised plan was obtained on the very same 

day on 20.07.2018.

(v) After completion of the entire project, Environmental Clearance Certificate 

was obtained on 27.06.2018 only as a formality.

(vi) Admittedly there is no environmental clearance certificate obtained before 

commencement of construction of project by the 1st respondent as stated in the 

environmental clearance certificate itself.
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(vii) The application for completion certificate without environmental clearance 

certificate is a defective application and in the eye of law, it cannot be called as 

an application for completion certificate.

(viii) The State Level Environmental Impact Assessment Authority cannot issue 

post facto environmental clearance certificate, inspite of the admission made by 

the 1st respondent in their letter of apology/commitment dated 01.07.2013 that is 

violating EIA notification, 2006.  The construction activities have already been 

started without mandatory prior environmental clearance from the competent 

authority.

44.Therefore, the following directions are issued:

(a) The authority is directed to number the appeal within a period of one 

week from the date of receipt of a copy of this order.

(b) The first respondent is directed to file their counter within a period of 

two weeks thereafter.
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(c) The authority shall decide the matter after giving opportunity to both 

the parties within a period of eight weeks thereafter.

(d) After the complaint is disposed  by the authority and if any appeal is 

filed  against  the  order  of  the  authority,  the  Appellate  Tribunal  shall 

dispose of the appeal after giving opportunity to all the parties within a 

period of twelve weeks from the date of entertaining the appeal.

45.In fine, the Appeal is allowed. No costs.

(N.K.K.,J) (P.V.,J)

15.09.2020         

sai
Index : Yes / No
Internet : Yes / No

To

1.CMDA, Greater Chennai Corporation, Chennai.

2.State Level Environmental Impact Assessment Authority,
Tamil Nadu,
III Floor, Panagal Maaligai, 
No.1, Jeennis Road, Saidapet, Chennai 600 015.
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N.KIRUBAKARAN, J.
and

P.VELMURUGAN, J.

sai

C.M.S.A.No.22 of 2019

Dated :15.09.2020
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BEFORE THE NATIONAL GREEN

TRIBUNAL (SZ) CHENNAI

in

Original Application No. 21/2021

BETWEEN

Dr. Anupkrishnan.V …. Applicant

VS

Director, Ministry of Environment

Forest and Climate Change,

MOEF&CC RO(SEZ), HEPC Building,

No.34, Cathedral Garden Road,

Nungambakkam, CHENNAI

and 7 Others     …….Respondents

Rejoinder Filed u/s 19 of the

National Green Tribunal Act, 2010

Dr. Anupkrishnan. V

Party in Person


